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The motion was adopted,

MR. DEPUTY CHAIRMAN: Now, once
the Statutory Resolution is voted, the Mo-
tion moved by Shri Shiva Chandra Jha is
automatically barred.

- SHORT DURATION DISCUSSION

Import of Animal Tallow

MR, DEPUTY CHAIRMAN: Now, we
cap start the discussion op the other thing.
Mr. Mathur, you can start now. Ten
minutes” time is there. Please speak for
ten minutes now.
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The Housg then adjourned for
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" of the clock, :

2 PM,

The house reassembled after lunch at four
. minutes past two of the clock, Mr.
Depaty Chairman in the Chair,
MR. DEPUTY - CHAIRMAN: Shri
Mathur,
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“The material on the basig of

which the above statement has been
the
detenue, The documents placed on the
record show thay about 17,000 tonnes
of beef tallow were imported against
a licence, There were objeclions to
the legality of the import., The Col-
lector of Customs by an order dated 24th
May, ’83, (Ann. E) confiscated thr
goods but had given the importer the
option to pay the fine mentioned
therein in lien of confiscation and clear
the goods for home  consumption.”
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“About 7,000 tonnes of beef tallow
was cleared on payment of fine and
part of it was sold by the petltlouer to
Manoj Containers.”
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“According to the record of facts
placed  before the Singapore court, the
conspiracy was allegedly hatched by
Shri R. K. Jain, Shri B. K. Jain, who
own large groups. of companies in

India, namely Jain Shudh Vanaspati Ltd.
and Jain Exportg Pvt. Ltd.”
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SHRI A, G. KULKARNI (Maharash-
tra): Yadavji, I don’t want (o take part
but I only want to inform you that Open
General Licence is also for actual users.
Actua] users require licence but not Open
General Licence. That was a liberalised
procedure which your Government also
is following. Don't talk something
which is wrong. You do no¢ know what
you are talking.

SHRI SAT PAUL MITTAL (Punjab):
He does not require a certificate from you.

SHRIMATT USHA MALHOTRA: Mr.
Kulkarni.. . (fnterruptions) . ..

SHRI A. G. KULKARNI. Madam, I
am not a bachelor like Mr, Mathur to
report. Otherwise 1 would ....(Inter-
ruptions).. .

SHRI RAMANAND YADAV: You
are a super democrat. You hear me. I
know your weakness. You are partners
of the Janata group. ..(Interrupiions)...
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#eAT) ©  FATU AT WOEHT AN
T E

st TATAR qTRa ag  Aq
g ¥ WE | @ W oAy ¥

mirw & & wfeg 1+ anfen
of 7 welt ReAe ¥ W@ gL
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Wt e wow gww |
afen age f S 33 Tw )
aH faEr § @ T W e
g, If you don’t know, you please

read it.

SHRI RAMANAND YADAV: I have
got the statement. If you like, I will
show you what he has said. B‘r@ﬁ' Fgl
g plits Bl s @
4 =& F1 oW W@ AT
afpr gifar age * ffwm @
fSqs watgmT W S@aT 91 &
ntee feqaed , g d¢ 3ag, waAde
TS, S¥ ATMAES F AW A 25
g = Ay &y e fear %@
WwF wE fEe ¥ T oS
adf & Ffmr & @ mifar aga)
gwe fafeer o a@v 25 gee
Z7 % 2 @ AW F o g
e gifEr ags § FaTEEE 9
wdf aweafa st & g5 4 A
a1 gaT @Mt & @ &) @Y Ta-
fad g WY AN wgdARe X ¥ ar
T AW GG Y ¥ ! W AW
T 99 g1 FifE AR Ay
2 fF AT W @ g, qifwarace @
A T §, zafad W awan
fr ag Mo oy frew AT swER
&1 oA o7 feqr 1 erfear F9%
AMEE AAT § 1| a8 T4 W
F3q § & = qamr o g A
g afsm § WM sAEgmd §
qegdr argar § fF ww 39 F9q
TR ¥ qE U0 qrEd ), SO
g # a9 5410 Ad far ? gy
FER F I AEH g F gy
fadrae gWT @ @ o fawe
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Ty fag oY 7 /T WHX F @AW
I #Y 979 *T fawr 1 "ges gAE
g 341 w9ifge ar « Afew e
# A arored ad 0 ow By
| WY ! qET g g qATE,
a9 g% =g AT F W, 91,
ST WX A, 25 gL & AW
Tiwd gw AW OH owWE | md
H 0 agt fear) & gAr sigar
g & 5o gawr 99 w6 ad faay ?
T AT | FE AN g7 550
g7 W% a9r ¥ 99 gg ¥ IsTAl
o HER Fegrdl aiwee) M w0 7w
fag & | fa w9 w7 weT Aifgy
IFT A wawm w7 oA @Er f
ATAZHR FT 3 FoRT Wi |
gWE 1 3y Brs fom o §
981 atgar § fF 99 we WA &
4 1 HGT 98 HSHLITA F[ TY
g WY ? WX WY FgF § fa
AN 250 A wedwd A gar ar
A1 9% uaaw ag & % " 3@
M ¥ geefel & faw gy ¥
ST AR SAY AW ¥, HNA AT
Iz gt foar, A9y orAaT T8t
FY | wA HOH F wew fae
g ¥ zefad we e W
TE & Fa9 g Ag 1 Afe
A WX T 90 €720 F WL
T & HOT G AT I G
FEAE 1 FAwT e we qreA
AT welr § W@ 9% g | afew
AT FIE ATT-I0H )T@a: CAnE]
T ¥ gaeA ¥ W fEm g
siferaw f wE #x far &
AT 25 EWIX 29 WF # w4l
qmg, Afer el & fgams w8
wH A faar it w1 genfaa
& fad g7 ¥ wfo sofeEy s
oo it gy wbar § o e
GWER FT awdr 9 | FB wwbar
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A Wik & fog gt s €
#fFw waR 3@ gy § oA A
EICAEE L (A Tl o
W H AW F OEr G, Wi
argq faer-wna ¥ F swar qret
Y FIFT F FOET F G Fga
g i # gTwT q, Sar
qiEf &) qERIT X ZEEr g9 FE
fear 1 ffw w9 A9 9 @9 A
a9 W@ & WT TH gE FT W
FQ@ &1 Az FAY § T, 3 OF
alg faea @ir w@d @ | e
T W Y WA wgm & T 2
TAFAT &Y WY 21 g oy £ fF
TS AR A9 &) AT F W
1978 ¥ U T T UFER
arferlt feeg agdi 1 e WX 7@
T T T @Ay gar #] og s
@ ¥ sEd ¥ fAwra T ow9d
Aged ¥ AR AF @A a1 TES
T A v AR W H s
AT a1 AT ag e 39 W1
q 7§ a9 9, 70 frrEr @ g
€ f& FT Far § A gaw 5w
JHTT FAFT T Sar &, gEEr T
AGWIT Tl ¥, I§ 9T FeEId AT |
AT W FY fem AT T dWMw
gefiefadl & FAST w9 AGH FAAH |
Wt 78w g & gEwr fawery
A & g, fogwr =W IR
2w &1 ¥ uwF a@ A qoA
argaT § % ag wE oy aaeafa s
2 o T afegiferdy st g
gl Y, W1 A g§EOS qar aw
FrE@ET At ¥ 7 il S

uF FI fafeew ¥ wmr ey wv

Hqqh AN I9H SR AG A 7
wgi & wAtg A A @ §
HIGEY IT qG T ST qE-FE

_wwfaat §, 9% wF Ww @hr g
tﬁ‘mmﬁﬁmm =0
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[ Trrree aaa]

FAUS A KT wEem Ag 91 7
g oy a3r 5 farga sfen)
feorgr w3 famr oY gy awisfaa
fear @ grm, der g1 T gem,
foremT 9@ A ¥, IR A ITET
42T 43 T g, SAE & 81 T
gl ST% gaT AR gy T EW. ..
(samaw) . . . qrER, | .. (v@Ea)
... g fgq oWE weERe, Y
f& g qff A TadEe @ S
g &1 AT @ @M § gETa
At Ko wEAReE F g far gk
W X T oaSE F gt § w7 ar
a9 Wel ¥ SHeT F ARy o
& Mwax § ag @ T alg ¥
dffr w3 T @ g S oAy ¥
99 98 SaF @A 2, 39 A W
9 F, &% 37, wT § Frwrar 37
W A7 g3 g A, gg o ad I
at T FEATT AN SEEr et fawar
&, amf @R ¥ | 59 Qg
¥ AW WA AT R AT W g
AT F 7IIANL @A gH FL @
g1 @@ =W g o w0 I §
W T & 1957 F7 fadg gwr 4t |
afen e fgg W waan, OW
T TR g 4 & i gaa s e
FE AT A T FTommr E e
gdl T Ag §, g 1957 ATey
FEAG & 1 WIT 1983 &, Wa
mE & @ oaam o™ g fa owaw
qre T T L WY TW AT A ALY
AMAT |\ AT g R [,
T@IU fag 51 geare ¥ @ foan
o Ffa) F qwey W 979 FIT
I TqF ¥ W w AT I

& i FCTE dfeT g @

-y
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aff foar 1w s wied F g
@ g3 M0 w ag T W
i f& oW dEy @wT qTE
@ w9 ah sgm f owmw
IR gwrE F 0 W9 3 AWM &
geafeaY & wora § A I AT
AR ¥ AR WA WG FIAAE FL
% ¥ g W owwa g B owiw
I7gq g & MW AN 39 98
T A7 FT IEET T@ W { 9@
21 W gy AT TGIEw A Er
T ag W wigd &, fodr e s
g, i FaT t FargRige @i fe
wifwr & Yudie wFwmar &g )
affEr & geriede W g1 9%al €
f@ s ag a1y ¥ @ & aifw ag
¥ Igdie WAF AT ST | g WY
qw g fr a9 S w1w qrae gL
(zaaam) . .

SHRI HAREKRUSHNA MALLICK
(Orissa): When 1is the hon. Member
addressing? (Interruptions)

On a point of order. He should
address the Chair.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Please resume your
seat. Don’t interrupt.

H{t TR AT . ATEE, H9-
Tt gFFIfas @t a9 o asr
qIW T 1 T AWQAFT FOWIHERS
foeg a1 g@ & 1 mwAdwr w@
Tg TG TE | FEART FF g
al ag TET FET AW a7 I
gAf @ a4 FET @ | W4y,
grag § f& gl o1 awewfe &
TR ¢ SEF) AwAEE S
AW wudEr @9 @ ¢ qife
agt &Fr Fvaafs 7 @0F A SFdw
am @ s fawd @E age |
[WHlz #wIgA {WMAT 93 O wq-
TF F TR W T@F W
BT CFFAS WY @9 P 1 &g ar
TAOET F TA® WY KW T 0P
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gRF & | wedT ST A Ay WY AW
g @z § § wiegaw, ¥ 9T I9
FAAMFHAT ITQ OAT JFATE |

o TATaT fag @ W wigE 99
N7 & fax goafg =wm 93
JIET |

[ AT qR”T © L 10 TN
FH g 9¥ mwelT ST A -
fepud qmar =w1gaT g1 g S
TAFT T a4 | WY GEAT FAU-
fEfms 98 g—

(1) Whether it is a Tct that thousands
of tonnes of beef tallow were imported

under Open General Licence, not neceS-
sarily by actua]l users?

{1 ®iTo WiTo MUTHT (TTEAT )2
feedt ® ey | (samw)

o TRTaT fHg . TR TE
sAd & @1 wFA § N aed § )

umAeIE (st §a@  @ER
D) ¢ W IAFT AT B FEAT
BT TqFA H AZ A7 ET A v
SCiECE
SHRI RAMANAND YADAV.

(2) Whether it is a fact that the Janata
Government appointed. the P- C. Alexander
Committee in 1977 to review the structure
and function of the impory policy?

(3) Whethei it is a fact that the Com-
mittee recommended the listing of im-
port items under three major heads,
“Permissible”,  “Banned”, and “Canalis-
ed”, and left beef tallow under Open
General Licence?

(4) Whether the items not listed and
classified under “Permissible”, “Banned”,
and “Ca-nalmed” come unnder OGL?

(5) Whether the new Import Policy of
1978 and 1979 of the Tanata Government

1132 RS-S
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removed all fetters on the import of beef
tallow in the country?

(6) Whether it i a fact thas 3)1 the
Janata Government Ministers know that
beef tallow was imported Quring their
time, nearly 25,000 tonnes, they did not
ban it? Why gid they not bad it? They
did not ban it in spite of the fact that
they knew fully well that 25,000 tonnes
of beef tollow was imported during -the
Janata regime.

sl Tiree fag © wled Ay § oAy
’r“mra T g, VAR ST |

SHRI RAMANAND YADAV: Next
question,

(7) Whether it is a fact that beef
and other animal tallow separaies 6u from
vegetable oil and tallow gives out™a strong
edour and smell. g{'g’fgq fasge  an

FE g9 AT 740 sEar g |

(8) Whether it is a fact tha; the Op-
position parties, the alliance of Lok Dal
and BIP, are playing in the hands of
Americans to propogate against vanaspati
ptroduction in the country so that in large
quantities the Governmeny might be
forced to import rapesced from America,
and create unrest and problems in = this
country?

(9) Whether i; is a fact that one of
the big leaders of the Jap Sangh, Shri
Hans Raj Gupta, is 4 director ot one of
the subsidiaries of the Shudh ~Vanaspati

. Ghee and now he hag Cedsed to be so

and his benami, -his wife or daughter or
son—anyone of these—is on the board of
directors of the company? :

(10) Whether it is a fact that all the
adulterators. of foodgrains = are the
friends and supporters of the Jan Sangh-
Lok Dal alliance in the country?

) TR qTEA: AT FITEA
g AP | ST gF AT | W Ay
T 3T FAISET H gy Ay



227 Short duration

[ TmTE A1%E]

guantens (= dag @A 9t
/T I7¢ SfEd, HgAr Fqvaw q@d |

Y TWTE ATEF © TATT TAAHE
F a1 gaerla =1 ghewa wATfeer & T8
|l 31 A ad war fr awerfy
1 savoe Farfed ¥ @ 3Jq, @ TAF
TN 1T THFT 3 I, FAE 95 FAeqfe
AqRATT @1 A TAF Mg IRT A
ZAE A § HET FA T AR AR
FTR AR FAY ) awaefraa g
weg FW &, i § F@ T, qF o 2
FE T\ FAT A AT &Y 8 7

(11) Whether the Government will
place vansapati under the Essential Com-
modities Act?

zafere fr ag areafa w7 ar A ey
HIT HABEE &M  TART A1IT &Y FT
2y & f9ra® wiw qAar S9N wET AL
ST qrayr § #WT qAeTl® w0 97 qgq;_
A QY AR ARG FH FT VLT A
AT

gafgg a1 T gaefa w7
- FI7fdr F B[eIT AT FT F AT
HATHIAG Toeq &, ST qeqraqr g fa
ag faar axa E, 398 AF 96, v
FIHIT TH T fa=re F3y ?

FAT GTHT qg wgqT 33 & fw
ag Tifafewa uargg T &, Nifafera
979 91 @1 2, 9% g0 #:; ooy
XA & T°g & I AR UG FTAT
Tifeq f5 wast TRy AT E, zaF
a4 ¥ faaar Siwear wiand, sgag o
FIET BT F T f3a7 ST | 747 FLRIT
TIAT AAAL T AN FT a7 FTUY
FT Fifor w40 ?
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st sreeht wgn fom (7o w3w) -
sfTq, OF O W 9% JgF 87 W@ &
faa az fgegeard ¥ #0509 HTATH
¥ T wEF F1 B A IO qraqd ¥ A
g FX feqT g, T qF AT AW G
Tga ¥ fgear 78 A |

# g oA, 7l wgkd &, faw
TIAT ATH1T &7 AGT, Tfew Fia & fag
AT SATEAT | uR T 5 I AA T G TV
w3y A g {5 ag =&t w1 wravs avwar
gl F & g @1 §, WA AT AV FY
At WA g f& ag mrara-faat &
SqTITT &Y AT FT IAA FT Y fgrgear
¥ o@ar & wax e wwrfe
wAT g | wiafm At ¥ amm
T4 FTZIAT QT AT &, ATET F1 ATHY
F1, fSr=at %71 Wrae 9 AT F@T
¥ fardy qv safaqma i w98 &ar
WRIE\ T AT FE § R AL ATIW
TAIT GLHIT 9T @ML 99 I F1 §
#iform TEAr f& o 7w W e
a% | § UF 919 qga SRqAATGUF §
FFAT AEATE WX a8 78 ¢ I% 91 77-
e1fa § 7@ #1 3RS g, afad wag
WA AR AT AT A
4T 1 T g 9T, gAT g,
w3 %1 Frsis & foq fHar @ar &
FS G TT | [T T =] &7 FrAq ANy
Fr uae fFar @ qF @ g o
FH IFFN g™ § mgm ¥ A
EAT TN A7 I ATAGAT F47T 47T |
FAT FATIT FOAT 9T, T £ FTAT 97T
§UF T IWRAIE F A H A7 A1@a0
g AR A RY a1 e g ar weay
STar g e v osa #r awmd w1
g OH s oFEE H A OST A%
fergets & &7 ¥ wAIA FY
I ® WG wE AT, TN Ty
7o & wiwet & feara ¥ wg wWrg W
TR ST WFT § 98 @7 1966 ¥ F
WA UF A F, I F AgT 47 T
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g, 99 § sarer 99 ¥/ WS 93 7
# 68 HgHr: 68N H gumgaT g #15
Trertfar gams & a3 fr fergearad
SAGT ATET AT FTRT AT | e AA-FHTA
130 BT A &1 HAE W1 9T &
g 70 H &g 0T 100 AL T+
FTEAT | 72/ FUF-AT 110 AT
FTEAT | ST ardf aTFL gFTITT HIAY
g 778, 78 —78 & 80 & WA
FHFT qIEf FT T T AT TEwar g
TTATE AT 60 FNL EA FT | AMT RHFS
s g ar T afwr, # #0709
3T @I g, 60 T 62 F FATE, 58
a1 aFar g 1

*fY TRTAFT QIET ) AZHT TAGT
qidf &7 Wiw ¥ far T (smawe)

st arest #@iga fm o qd aie
g |

Y TWIAR T FfET a8 T4
ag wfay fa s@ar @& F ot arsqg
fay & gdy § e o "HAU @ E

ot e Figa fare - SwgwTeRe
qgEw, #§ 3@ afgdaar w1 @ g )
72 % QTR 77 H HYE AET AT |
AR A § AT FT IS FET E,
AT F ) qH T AT K EF g Proaw
80 ¥ fergeana ¥ 58 #T q ¥ &7 A7
ZAT, FAT FFGUTF 15 FNLIA | A
g ag 1 wg gEd € (5 0 ww g
qr SATET AT FAT {F AF F Sl 9T,
w9 fergema § a0 & a1y, fog &1 =4-
R gq 4 It § o §19T &, AT a1
F ®1q § gar &, Sl Jrei 7§ v g,
¥ I ¥ aw faaga A @ @ @
waraihes o1 fF WOTE FA S

s 21 T fae; 1 9 fgrgmm R o8

T, 9 9 fasy @7 @1 F99 W F
AT 1 & AT ARV S F AT o
78 Wt qq1d R fergeam § qa-a o
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STHAT HIFET AT ATATT gHT § IF T9T
71 T & wiwler {l & 169 gq At
A W AT GHGT § I FF I § WA
AT, A AAT, FE GG AZ TH
& ST arEt & sy H 3o A<t #1371
F g FIGEG H oeteT | § oWy FY oF
A1 AT FaqT 397 =gt g 1 fgrgera &
S & ATATT TE GAT, ATGTHT =it a7

LA HTAT—F AT FEAT ATEAT

g-—dTousto 480 fFm & w= faar ?
FT AT JE T R fFar ? AT g@w
a7 FT g™ gu g9 97 fad) Tgg 1
TE TG | AT T G qQUA FY HAT A
TUE FE FT TS G § o & &
I I AIAAT I TGY & | S /I JIET
AT g I9 H AHT H IO A I 9
fasa FT 1 Tomsw @@ o B
Fea § Mo oy f& qrem 1 a1 § 7g
A&l Fgar fF sATaTT ey v agr 93
&, = T gitrees € AT foFdy &1 oft
ATAA TG NI | A Fg I WA AT
STE-HTE GATFTATE | FoT I8 ey
Y #g foar A F o¥ g &9 #g
fear g sy #Toar & fF g
F #rE ot o7 ATH Y H0E AT & av
gt | WG ¥ I & AT AET I T 997
oF EY I § Ay 91 a%ar § &
B § w1 O &t ATy S &
FATST & T AT AT HO09 & AT agl
T @Eit ST § 59 A gt & A a6y
=l MO | FHORT T TETC ATT HE
& av agl U A SRl @ § gatan
FgT § I AGT FRAT AT
seefaar & swng € o1 agr & 99 A7
&t AT S F7 ;T qeT TAT FEA
&\ afe S ST 9 =6l AT F
T & v FaT fHEY TRTT T o9 AR
it magmafm oo &
ug 1% E4T & ar wE € 7§ g 9w}
SAAT FEAT | TE( IF qA 997 §, TG
arar faarae #71 § 7 ¥ aw e



31 Short duration
[ wredr. Aga faa)

TS UA UFZ F 99 94 F1 qTH H ATTHT
eatd faermr sgar g fom ¥ 87 dew
F AT H T AL | TE A GRT 108ﬁﬁ
FE FTW@E 5 gt wer afaqi &
qqT AT F 47 797 TAF g F867 & |
wiifs =fafes See w1 AT ag@ an
@], AT § s =rgan g i £

qr @fafes & oo 7 fFar for &

FAFT A § a5 Ea1 AT | 5T qF
g TG FIA 99 a5 § gwadr g
AT A FUT (3q F fr@rE —
“Beef fat means fas obtained from
beef. It shall have a saponification
value varying from 193 to 200, After

the test the value varies from 35 to
46,

“Mutton fat means mutton obtained
from the guts of the sheep, It shall
have a saponification value varying
from 193 0 200 and the other value
varies from 34 to 46.

“Goat fat ‘means rendered ifom the
fat of the goat and it shall have a
saponification value varying from 193
to 196 and the other varying from 36
to 40

gfqat & far fedy =i &1 gar sy
Ffyahkadwddararg
FgY &1 7aag a3 g & Sad a0F &7
2% FTTA F T&7 & 37 § el ofr arefe
25T ¥ T FT OGAT A AT FFAT 1 AL
IAF FUIT | A AL FZA FT W@AT
ag & fF o419 ¥ a7 ey & & &y
fr ag arF <A1 & wE aAfafes &
frar SR R Arag T &2
THT & 9T &1 Tg ATAAT GT% &7 THaT &
& straar g & 2ar 2ot 3 | 3" =1 a7
g1, 99 a1 #T U 9g THeET WY F
FT AT & AT 997 FIATAT TEAT AGY
T ST & 1 AR 9 qF = ¥ aga
T F g AMFT WX T avg W
gigat fwfr gF av qar aar #4 g
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Fran v ow ¥ faw fra A a9t € 7 9K
a8 wrgre g 5w o arfad &
qEAT § |

= ZgN T I AT ATGAT §
TYTAFE A FT 919 W), & 99 d9ar
aréf & awg § gAr A15E fear AT A+
I & T2 FATEAT 7 AN T ATTAY
% qeaey ¥ Y Afa At g g eed
agd oI fAge a9, i & F 9w W@

B L
“Unless_otherwise  specified “against

the relevant items, import under OGL
will be allowed only to actual users.;.”

SHRI A G. KULKARNI: That is the
point,

SHRI LADLI MOHAN NIGAM:
“Impory under OGL only to actual users
régistered with the DGTD and State
Directors of Industries for use in their
own industrial wunits...”

Ay ag 3 fF moe Wy qw oW
FTTEMT & M IGH ITHT I v
T TS FTEE F FFGT wwar g 9% F
forg Saet &1 & wiv FTgRATg | T T
FE 99 qgF g1 Afew T S wfgad
FEATE FT 3N FA! §, TFH Fra<al
feradt @Y & @ a1 AT 19 &, FAfFA
9 & WY FRET (G gt g, WY
AT T T AT AATCA GV T
T T AT AT FW E, R T
LA T oA i‘f fierat g adl
T F@T § |

A IO ASFNAL ¢ AT G F &
wra? frEAT @t Ay aTT AR W E )
wfegat aare & Ao o AT ag B E
waﬁqar%’zra’r ara’rasrr%aﬁ% 1

(auama J ?a-q”r kil qaT HIt
FT |

% srreeh AgR f:rrm - # Argar
F A A qEAw w@T § ot

o]
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¥ AR F 5 ¥ A 2 77 T G
gAT 21 ... (saguma)

iRy Mifawr m . farw S,

Cfgrma @t Swd afEr. ..
(zmaum)

st Srgelt Wign famm : FU S 3e
AR ARZATH F 1 F & ag 7T Fwt
1 & fear g &, 3% wortar a7 A
SR TG § | AITHT Agq AP fr
e g A AT A AR

- ITqaTERe AEEA, |1 AT ;AT 8
- IF FIT EIT F 1 SUTAT FeeAT Y 7EF AT
2 afg e Ak Sy # v | o, T
T gATH 15-11-82 FY UF N9 IH TR
H QT 4T 9T, IHF FI19 H HIGT FgT AT
fF a7 1978-79% 3321429, 1979
80 H 839427 1980~81 ¥ 29 g
T7 WMT 1981-82 F 58 FAIX e
4T T ATATT AT | T T(OF weaAl ST
FTHZNEATE VAT S | T g3 A @
gar s qx fyfads g1 o ) SR
JITT | a8 9T FET T—
“The:se figures relate to the descrip-

tion of items covered by the Indian
Trade Classification Code...”

sfeas 2z Fnfufsdaw x1 Fie

g s wR Farsd f7 Aiw # oA

g wE B wR e S
g g 1 (@wa ® 928)

mmﬁaﬂia 2 FZEH TET T
CT@E o

ganaTe T (= € ag 1gud wAt)

gadl Tg%  #T §I9 Tg g, 3%
FT ¥aTT & 1 ... (SwEEE)

it sl Wgw Faaw ¢ ww SAQ
% R qew ¥ gamr w el &
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TG & ) ST FT FgadF fad aier
zrgm QT . (sagaA)

' gugAERs (s 927 wRA W)
qeN F dggd ¥ fag AR 9w

STy CAE FI A1 KCEs i
fazz & : =9 mAtw AET
3.00 P.M.

st sreell WA fram : & wg Ty
w g & gfewm wifefwrew
¥ qga AT S WA AT T IGHT AT
qEAT, 414023 9T | FE AT A®
T AT A ALY 1 HAT A A€l
¥ a1 gar @ &FaT AT 1 W
sy § fw osyerdl fRA ¥ w1y @ay

¥ faedi g TE! Wz § W gESA

TETHT # SE W E VWA W
Faad § a1 AR &9 WAl qEE
FET FT AL ATE G 1 AW AT AT
FEAT & 5 WU WO THET AT
argd § A< g Wy g 5 o &

AT 9T AR T LA O Al

fF T F T FMET FH | AT qF
T FAN g9 °F WY FI ‘aaff FT
TATT FFAT AT |

- UF FE AT WIF $3?ﬂ ATEET
g i qaeafa #1 AL gAY "EIAZ

T AT § 1 IW aw AT AT AR

g & fg‘g&ﬂam g marq Aarat §
T AR AT & stre sn H zam!
A fruxza ¥ fad
@AY T FT AT AMET | AfwA

At foar wan AR a P
 wifs sud fad dan

fawar &
g %A FW A1 q9Ear G317 @@
g | AL WY IHRAT FEEF fa@d

e @ d e sEm e oane-

qiF WERY & wiFgas ®fa &7
e g AT w7 F @A & SurEn
FEFT JAGIS Waaal g | TR
IYTEEIT & a mEsr a1 g fw
faarae @88 2T AT AIUT
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[t @t Aigr faw)

fasraz &Y AFT €910 ¥ FT-FAT ATT
IorE § wdfea sawr % Agi g
T A fAargs w1 g OF GF,
ifas 2, A QF 9
ar F9 & 9 0F F1A7 qq Qfsq
gaeafq § a1 fear A AT # =df
faer <@ ar s§ 9T fagr @ fF
zad w4l fadr g€ & 9% 5 fante
F 99z & Fa¢ fagr gar g &
fanriz dta1 w@rwm ¥ fag gifa-
FE & 1 fwe A fyga dqAr @
9 & ag 93 UF wEEAQ @ dar
Afwg | A garw WA g fFsq
N QW FT A FAEGT ATHS g IqH
w47 faeit g€ & ;. Swr owmow
T f& sar et 7 3@ Fam@r g,
§ gg wgar g v I fway § fer
g Saar wrEt g ar ;wngar 9t Ey,
T W F JE] FT oWFI@ BT B
T ZIGT @A , g AFAT & FF HY
AT aF & fa@ g 774 dfew @
F; AAAT GSAT | FAT WY EHTARR
g wFfad ow &) gAw B B
fadtarsit & Fard TRy 9 SA@)y 5 av
FO M og@T) fEe ma fY /4 A4
faam | o9 a7 94 F1gT § WA a9
aF MT TH T FTLHFT | TF 0T N
FFA SR g & ogue Fr =dt a
Fuifaferaa gar =ifgg 1 wqF
A& wrEd ¥ wEr fr RO @A S
¥ a8 mar f5 gg e A & av
M NS qd wgRa ares fy
qg drw £ § @3 & wrawt 1
a3 WI & W9 FEATAIZAE TAAY
uSAife®F qI A Fr Fwiforw A@q
T30

=} AW qEa
Fqt TE FEg 7

Why don’t you point out this o them?

DM AR
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SHRI LADLI MOHAN NIGAM; To
whom? T

SHBI RAMANAND YADAV: To the
Alliance,
ot wedr Wgy faam o oy
fis< ag sk sa1 fwgr ?
Y YWEcE arRg o I faa fF
FIAF( AT F( GEH FIATHZT T |
oft ®restt Wiga faam: ug faest
foT =1 Tg |
SHRI RAMANAND YADAV: Y&i are
also sailing in the Same boat.
st et Wga faaw - FF w7
f& zasr uFdfas soaw w9 F4¢0
TR THTEIA & FU 35 § qEX
FTIA &, qT geq & 1w
AN /T T & | A FiEl fEmw-
A A fEar 1w fEFwa fEar
Frar ar wI AN A GHRAT AT

TR AT AL {AT aFQT | 9

A § 8 fagg7 &wr Agarg fw

TaFT AIQ UFA a6 A9 ISR AV

Faw A 3, falfreeT qigs ard

&t 1, T At £ qqr T 99

fafiezr gqga w919 § & I @

qIAt FT FFE T | AW &9 989 AT

FY8 I99M BT, IW1 AF TGF gAT
CFeE & FE @ 9g@ I @

FIEM |

DR. RAFIQ ZAKARIA (Mdfarash-
tra, Mr. Vice-Chairman, Sir, I do
not propose (¢ go into the various aspects
of this problem because 1 ani sure the
Commerce Minister will deal with them
in his own ¥fective: mahner. But I
agree with my friénd, Mr. Ladli Mohan
Nigam, that what we have to guard against
is the political exploitation of this
controversy which has a ‘deep religious
significance,

Sir, as a Muslim I feel as deeply” about
it as any Hindi because where religious
sentiments are ¢oncerned, we must all
be unmited thai nothing should be dgne
which will hurt the feelings of our péople.
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And, it is from that point of view that 1
am Jooking at this problem. {“Wwould like
to emphasise™ Sit, that while this
conliroversy has arisen, who ever might
have been responsible for it, whoever was
the guilty party, whatever action the
Government has sought fit to take, they
have taken it. What is worrying me is
that we should not play™ 10 this matter
with the feelings of the consumers.
After all, Sir, as the Commerce Minister
in his statement hag made it clear, the
mischief has been done by certain un-
licensed persons. The adulteration that
has taken place, has taken place as a
result of the mischief of certain individuals
who have tried to misuse whatever licenses
or other facilities that they were given,
And, therefore, Sir, when I wag in Bombay,
many vanaspatj manufacturers came to me
rather frightened and asked me whether
the Government was going to nationalise
the vanaspati industry. And, I told them
very frankly that it is not a question of
the managemeny or mismanagement by
the vanaspati manufacturers. It j5 a
question of restoring confidence among
the consumers because it ig their confi-
dence that is sought to be ghaken. And
I said that if the Governmeng felt that the

only way to restore the corfidence among
the consumers was that the industry should
be nationalised, then I did not
see any reason why the Government should
not take that step, Therefore, 1 told them
that what they should try to do, instead of
making representations to the Govern-
ment, instead of trying to impress upon
the Government that they did not do this
angd they did not do that, was to reach
the consumers and try to find out as to
whether there was really this kind of a
situation s far as they were concerned, 1T
asked them to send their representatives,
thke the assessment and survey and get
to know the facts as ta what they were,
That would be the indication as to how
deep this kind of controversy had gone
among the people. And, one of the best
ways, 1 said, to find out whether people
had really been affected by this contro-
versy, was by assessity whether there had
been a decline in the sales of vanaspati.
And T am happy to inform the House
that from the facts and figures collected
by these people, apary from what the
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Commerce Minister has to say, it is clkear
that instead of there being a decline in
the sale of vanaspati there has been, in
fact, as far as the comparative period is
concerned, a rise in the sale of vanaspati.
That means that the media bas been blow-
ing up this controversy, despite the fact
that certain interested parties have made
use of certain mahants, religious function-
arieg and other sources to mislead the
people.. . (Interruptions),

ITRATEAN (* a7 AT ")
DOFI A TG HAN ©F T &
gFY & | WU F qwd FE| WM
T@T A & AT AT AG | STH
Fgx difsg | qg wEE a wraEE
o7 w9 *fgq |

DR. RAFIQ ZAKARIA: I can assure
Mr. Rameshwar Singh that on this
question, I am not at all speaking from
any partisan or party point of view; I
am subject to correction ag far as my facts
are concerned. I am putting the facts be-
cause I am sure Mr, Rameshwar Singh
is as concerned as anybody else that the
confidence and faith of the consumer—
ag far as these products are concerned—
is not shaken, becaus, you do not expect
thay a consumer should give wup using
vanaspati whatever might have been there,
and it is from that point of view that I
am looking at it. Therefore, I do not
say: All right, if somebody committed a
wrong, you should not take action against
that person, I am only saying that for-
tunately for us, fortunately for the Gov-
ernment and fortunately for the Opposi-
tion who are I belive as concerned as
anybody eclse with the interest of the
consumer, tha; their faith in the product
as such is not shaken despite all this pro-
paganda that has been going vn and that
it has no effect; and I can place these facts
and figures before the House and I tell
Mr. Rameshwar Singh that if he finds
that any of these facts or figures are not
correct, I am prepared to apologise to the
House, because I have tried to collect this
data as objectively as possible, In fact, the
data of production and despatches ip res-
pect of 91 vanaspati factories shows that
between the period November and Sep-
tember the production and despatch for
the current year 1982-83 is quite compara-
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ble in relation to the previous year 1981.82.
Figures are here and if the House is in-
terested, I can place it on the Table of the
House with your permission. 1 do not
know if this i permitted: I do not want to
take more time of the House, The figures
show that especially in the last 3 to 4
months, there has been a rise in the sale of
vanaspati and that shows the commonsense
of our common people that despite all that
is'going on, on the basis of various state-
ments made by the Government and. the
various 'samples that have been taken and
the detectiong made that there has been
by and large no such’adulteration of any
kind. But that does not mean that in
certain areag the propaganda has mnot
worked. I want to make it clear. South
is fortunately free from all this propa-
ganda; also Maharashtra and Gujarat; but
1 find—ang this is subject to correction by
the Commerce Minister—that in UP_ and
Bihar there has been certain effect as far
as thig propaganda is concerned, and I
would urge upon the Commerce Minister
to see that in some of these towns be-
cause of mahants, temples where it is said
thay ‘prasad’ and other things ghould not
be given ang al] that, some effect has
definitely been there with the result that
there has been a decline in the gale of
vanaspati, And the areas in U.P. are:
Lucknow, Faizabad, Kanpur, Allahabad,
Gorakhpur, Varanasi, Sultanpur, Gonda
and Ayodhya,

~ In Bihar, they are Muzaffarpur, Dar-
bhanga, Samastipur and Ranchi. This
is, as I said, after the survey which has
been made  And this has been the result
of this kind of propaganda which has
been made.  Therefore, it is the duty of
the Government to make concentrated
_efforts ta see that their doubts and sus-
picions, specially, as far as these affected
towns are cencerned, are removed,

Secondly, T have had a talk with the
Minister of Food and Civil Supplies and
I have also told the Commerce Minister

- ‘that as a resuly of this propaganda, there -

is a feeling among the people that they
would much rather go in for vanaspati,
packed vanaspati in 2 kg., 4 kg. and so
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on as the price of this is higher than in
the big tins and containers because there
they could get the open thing, although
the Ministry of Civil Supplies has restric-
ted this to ten per cent of the sale. In
the normal circumstances, 1 think, this
would have been the right stand to take.
But today, in view of this environment
which has been created, it is necessary
that this restriction is removed because
the people want that whatever is given to
them, if it is given in packed tins or pac-
ked boxes, this would be a big guarantee
by the manufacturers and by this  the
manufacturers can also be held responsi-
ble. In the present atmosphere, there is
also a danger, I would like to inform the
Minister of Food and Civil Supplies, that
somebody might try to do some mischief
by trying to put in something even if it
is allowed to be sold openly. Therefore,
what is necessary is that this restriction is
removed and I am sure, if the Minister
of Food and Civil Supplies -calls the manu-
facturers ‘and tells them that they should
better give it at the cost price, that Gov-
ernment would like them to reduce the
higher prices which they are charging for
these small {ing and coatainers, in the
present atmosphere, the manufacturers
would be quite willing to co-operate with
the Government, I would like the hon.
Minister to take this into consideration
in relation to the 5kg., 2kg. and’ 1 kg
tins.

Lastly, I would like to say this without
being misunderstood,—when I talked with
these manufacturers,— there are 92 fac-
tories and more than 99 per cent of the
manufacturers are Hindus and quite a
number of them came to me-—they said,
they are much more deeply religious per-
sons than the others. They asked me
‘Do you mean to say that just for making
some money, we are going to be guilty
of this heinous crime’? Then there is
another question which T would like the
Minister of Commerce to bear in mind.
These manufacturers told me that in their
factories, more than ninety per cent of
the workers are Hindus and. they asked
me ¢ Do you mean to say that they would
tolerate our being a party to this?” They

" told me that whoever are the hon. Hindus

have also assured them in this
Therefore, there is no question,

regard.
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1 am placing these facts before the
House so that the consumers may know
about it so that we can restore their con-
fidence. 1 am not saying that their con-
fidence has not been shaken. I am not
saying that somebody has not played mis-
chief.. I am not saying that all the
actions which should have been taken
were taken. All this may be there. But
today, what is important from the natio-
nal point of view, is that we should re-
store the confidence of the consumers and
for this reason, I would like the Minister
of Commerce, fortunately for us, the
Minister of Civil Supplies is also present
here, to spell out what are the various
steps which the Government propose to
take because I thought that is the most
important problem that we have to face.
Action you will take, measures you will
take, you will ban that and you will do
many other things, but what exactly are
you going to do as far as restoring confi-
dence among the consumers is concerned?

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALT). Mr. Sukomol Sen.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Even in the case of
vanaspati there were also some Hindus,
they committed a crime. (Inferruptions).

DR. RAFIQ ZAKARIA: Who is going
to be guilty? There may be a  black
sheep. If we accept your thesis, that
means all the Hindus who are in this
trade, all the workers in this trade, are
guilty. That is too much. There are
black sheep in every community and sure-
ly they should be punished, but you can-
not say that the whole mass, who are in-
volved in this trade, is so inreligious or
anti-religious. (Interruptions).

SHRI NIRMAL CHATTERJEE (West
Bengal): A hundred years ago a gentle-
man from Germany, called Karl Marx,
said that if you touch all the edicts of the
Papal bull there may be no objection.
but if you touch his profit or property,
there will be a revolt. I hope you are
aware of that.

DR. RAFIQ ZAKARIA:; 1 am sure,
even Karl Marx will not say that because
one Hindu was guilty, therefore, damn
all the Hindus,
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SHRI NIRMAL CHAITERJEE: Re-
ligion is not the obstacle, that is what
1 want to say, (Interruptions).

SHRI RAMANAND YADAV:  Karl
Marx has become outdated. You do not
restrict yourself to his ideology.

SHRI NIRMAL CHATTERJEE: Mr,
Ramanand Yadav, that means whatever
is written in Bhagwad Gita..(Interrup-
tions).

SHRI RAMANAND YADAV: Bhag-
was Gita is quite different, (Interruptions)

DR. RAFIQ ZAKARIA. In any case.
adulteration is a State subject, I would
like to know what Karl Marx or vyour
Goverameat in West Bengal has done
about it.

SHRI RAMANAND YADAV: Mr.
Chatterjee, you want to hang yourself
with the ideology of Karl Marx,

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Mr. Ramanand, please
take your seat. Yes, Mr. Sukomal.

SHR1I  VISHVAIIT PRITHVIIT
SINGH (Maharashtra): They do not
believe in a parliamentary democracy.
(Interruptions). Why are you sitting in
Parliament? If you are a Communist,
you should not sit here because the Com-
munists do not believe in a parliamen-
tary democracy. (Interruptions). I am not
objecting, 1 am trying to make you un-
derstand. (Interruptions).

DR. RAFIQ ZAKARIA: Should I tell
my Marxist friend that if really this mat-
ter was in their hands, they would defini-
tely have adulterated even beef tallow
because they would like fo see that every-
body’s religion is polluted? (Interrup-
tions). Who are they to talk about this?
They would exactly do the same thing
what Mr, Jain did. Your Government
would do the same thing. You would
be the one to use tallow so that all the
Hindu religion is finished,

SHRI K. MOHANAN (Kerala): It is no
the question of Communists, It is  the
capitalists who would do anything.

THE VICE-CHAIRMAN (SHRI SYEI
RAHMAT ALI): I won’t allow anybods
Yes, Mr. Sukomal Sen.
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SHRI SUKOMAL SEN (West Bengal):
Sir, I am very sorry to say that the ques-
tion of beef tallow has taken an unfor-
tunate turn. In fact, it is basically the
question of corruption, corruption  of
monstrous order, and that issue is now
being given a  different turn. Different
questions arc raised here. Different things
are being said here, as to who is a Hindu,
who is a Muslim... as if adulteration
does not affect one community, or does
not affect every community. Adulteration
affects everybody, whether he is a Hindu,
Muslim, Sikh or Christian, Adulteration
or corruption affecty everybody, The
entire population of the country is affec-
ted by adulteration and corruption. So
I view it as a question of adulteration
and corruption,

It has been caid that beef 1allow was
imported in this country whza the ‘anis
Party was in power. They brought beef
tallow uader OGL. In fact, beef tallow
was being imported in this country from
before 1977. It was being imported for

various purposes. Iy was being imported
for manufacture of soaps and varicus
other items. And now I find that last

year—though the official figures are not
available—abouy 1 lakh tonnes of beef
tallow was imported into this country. My
poing is this, whether the issuance of
OGL was right or wrong is a different
question, But what was the Govern-
meng doing when 1 lakh tonnes of beef
tallow was imported last year? Did Gov-
ernment try to find out how the trading
community was using the imported tal-
Jow? Was the Government Kkeeping a
watch on this issue whether it was being
used in vanaspati and for the manufacture
of soaps? Government was not keeping
a watch. On the contrary, we find that
when this Vinod Jain imported  huge
quantities of beef tallow and it was sei-
zed, instead of confiscating the entire
stock of beef tallow that was imported,
by this Vinod Jain, a fine was imposed on
him and he was let free. Did the Gov-
ernment enquire whether this Jain had
used it for the manufacture of vanaspati,
or what he will do with this beef tallow,
or what use he will make of this beef
tallow? The Government did not en-
quire all that. On the contrary, a fine
was imposed and he was left free,  So
the Government itself is going to indulge
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in corruption, And now the issue has
been raised as if it is a question of
Hindus and Muslims. On this question,
communal passions are being whiped
up. There were some demonstrations
here and there with cows as if sacrilege
of Hindus was done by the import of
beef tallow and mixing it for manufac-
ture of vanaspati, In this way the whole
issue is being given a communal turn.
Now whether it is mutton tallow or beef
tallow or pig tallow, mixing of this tal-
low for adulterating vanaspati is a crime.
Even if mutton tallow is being mixed, it
is a crime. I it is beef tallow that is
mixed, it is a crime, It is a criminal
offence on the part of the trading com-
munity and industrialists,. But commu-
nal passions are being aroused through
this issue. In our country, already com-
munal tensions are there; communal con-
flicts are taking place; and we know that
there are forces, national and inter-
national, who are trying to whip up cgm-
nranal tensions, This vanaspati issue has
been raked up as another centre for fur-
ther rousing these passions, Not only
that, I find Government has come out
with a statement that they have banned
altogether import of animal tallow, Why?
Why has a blanket ban been put. Beef
tallow was being imported from 1977. Tt
was being used for manufacturing "soaps.
Who in this country does not know that
for soap manufacture, beef tallow is
necessary,  Now if somebody says that
he did not know that soap is manufactur-
ed with beef tallow, then it is a shortage
innocence. FEverybody knows that beef
tallow is used for making soaps and peo-
ple of our country have been  using
soaps for a iong time, knowing full well
that beef tallow is mixed in soaps. Now
the Government has come down with a
blanket order banning the import of ani-
mal tallow. 1In fact, T find that the Go-
vernment is also Bowing down to  the
pressures of communal forces. They are
yielding to communal passions or commu.
nal forces who are trying to raise commu-
nal tensions. [t may be that some forces
are there who are trying to woo the
voters op communal lines, raising the
issue of beef tallow, or pig tallow, or
some other tallow. At the same time,
I find the ruling party and the Govern-
ment are not lagging behind, They are

W
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not lagging behind. They have come up
with a statement which is quite monst-
rous. Here they say, this extraordinary
step was takep in deference to the senti-
ments of the people. What sentiments?
It is adulteration, it is . . corrup-
tion. If beef tallow is mixed with vanas-
pati, it is a case of adulteration and cor-
ruption. You should say that to fight
this adulteration, to fight this corruption
we have banned import of animal tallow.
Then people would understand it But
you said, in deference to the sentiments
of the people. Tt means you are fanning
communal sentiments of the people, you
are vying with communal forceg and you
are not lagging behind them, You are
vying with the communal forces; that is
the charge against the ruling party and
the Government, As my friends were
saying, it is not a question of Hindus or
Muslims. Muslims do not eat pork and
Hindus do not eat beef. But, for mak-
ing money, for reaping profits, religion is
no bar to the capitalists, 1 do not know
whether Mr. Vinod Jain himself is a
Hindu or a Jain, He is not a Muslim,
he is not a Sikh, but he is importing beef
tallow and mixing it with vanaspati, know-
ing fully well that this will be consumed
by Hindu population as well as Muslim po-
pulation and Sikh population. wilfully he
is bringing it. It means that for reaping
profits, for squeczing money, he hag no
deference and he has no respect for relis
gion. That is the way of capitalism in
which we are living now...(Interrup-
tions). .. Yes, for making money, you can
do anything. I would appeal to the
Government not to vie with communal
forces. At the samc time, from my
party I would appeal 1o other friends also
that this issue should be viewed in the
correct perspective, as a perspective  of
corruption and adulteration. They should
not fan communal passions, they should
not bring out processions with cows and
they should not perform yagnas and other
religious performances so that Hindus who
consumed this vanaspati feel that they ar¢
atoned, and they should not perform other
religious rites, This has been done in
northern India though in Bengal, I am
proud to say, nobody is bothered whether
beef tallow is mixed in it or not. They
are bothered whether there is adulteration
in vanaspati. But in some parts of northern
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India I find that some religious perfor-
mances were organised for the atonement
of Hindus who have consumed such vanas-
pati, And religious leaders themselves have
been coming out with statements. It is
my apprehension, it is my doubt that the
ruling party themselves, the Government
themselves, are bringing some religious
leaders and getting injunctions from them
that unintentionally if you eat some beef
or beef tallow, it is not a crime, it is not
something bad--which means feeding ac
religious sentiments of the people. So 1
would request the Government as well as
the other forces to stop this activity of
fanning communal passions on this issue.
However, 1 would appeal to all that we
should fight this utter degeneration which
is taking place at the top and percolating
to the bottom.**

SHRI VISHAJIT PRITHVUIIT SINGH:
I take strong exception to fhis....(Inter-
ruptions)... It should be expunged from
the records.

Mo Fo oA (Wea WW) : AT
IS AT § TR FrAAg & S
g99 TE 8 |

guaneas ( = §az AT AAY) :
§ 3@ U A WA AT AR
79 fedz ¥ gzxdim =4, 9% AI”
qgg W Q| '

Y so FHo WA ITGATEET
"gEq, A7 wyrfeaz 3 D,
& fad zaar & qoAT wgar g f&
gATY ot 3 & "raAg §eEEt F1
39 & gt favar g, TR saat Ingan
gfF 1979 ¥ W1 AY GIEIR AN FT
I IR T &% AT F ITX AL
F & A AT AEN, g WAl WY
§ s wgEr g o1
DR. RAFIQ ZAKARIA: Mr. Vice-
Chairman, Sir, in 1979, when Mr. Charan

Singh was the Prime Minister, he  had
exempted beef tallow from duty.

**Expunged as ordered by the Chair.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRY] BHAGWAT JHA
AZAD): Mr. Vice-Chairman, Sir, this
debate has got two aspects: one, the
adulteration of vanaspati with animal
tallow; and the other, the import and
other matter relevant thereto. The latter,
my colleague, Shri Vishwanath  Pratap
Singh, will reply to.

The first part, adulteration of vanaspati
with animal tallow, I would like to deal
briefly. It is known, Sir, that vanaspati
is produced from vegetable oils by 4
process, It is also known that in north
India mostly it is a very cheap cooking
medium for not only the middle class but
also for the poor people. It is produced,
as [ said during the Question Hour, in
92 factories in this country which  get
licence from the Government. It is
not that we just give them the licence
and they produce as they like. Production
is governed by the Vegetable Oil Products
Control Order, 1947 and another Order,
Vegetable Oil Products (Standard  of
Quality) Order, 1975, -

=t TRvar fag o sw, wW
FTET AqIF AT & 1 ST FIE qEAANT
gIey et g a7 WY, FE dqd 8
f& g @1 & arar @@ wfsw
Sq ag a3 & war fw ...

IgaAAEaN (=t §aT @R w{Y):
fray oo fear & 7 '

st vReaT fag . wmy 7

gqaweas (st dag I@ed
ust) F an T BT # g
TG <Y & Sied ®T |

i wAwy fag @ I AW
T FW FT IS S, ¥ Wy
g ¥ w7 gFy & ar g W aw
T WigY, g §aT F G &, gHRI
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f Al Y qre 9T ST FIE &l
g AT wifer 1 gA oft dEET
G 1., (saFaw)

gquamae (0§97 WAA AAY):
A A ATz WIE WIST gMr &Y
T 1 L. (=)

st Tz fag . 3 @ Af
F1 gara & fafgos 1 @drd g
wq #wrd gq w7 faar  fe-—aw
fedt Jazds J9T 9T §3 ¥ =
w2 {7 ardfarsy S@idT 1 a1 wae
|AT ST a7 g/ AT S AT |
HT 12 7 AT A5 9ZF AT
... (=m=aw)

SHRI BHAGWAT JHA AZAD: Mr.
Vice-Chairman, this House is governed by
the rules which are laid down by thjs
House. Under that rule, this discussion
has arisen out of a statement by Shn
Vishwanath Pratap Singh, who will reply
in the end. The same rule provides that
another Minister can intervene, but in no
rule. ...

st TiwEe fag o oww a@w F
Fgi & AT w0 1 AZ AWAT ATA
Fmg fafreer & gy & 0 @
gar ATwar &g fafqee ¥ g
g @ Wi A1t N TR ¥ @
T ?

ot wMTAY AT WS : Ag

g feard gm SUE

Mr, Vice-Chairman, I will reply to this
question, (Inrerruptions) T will reply to
you now. Mr, Vice-Chairman, it should
be known to the hon. Member that when
a debate takes place in the House and mat-
ters are referred to which do not ex-
actly pertain to the debate but to other
Ministries, the Ministers are entitled to
take part in the debate. And in thjs de-
bate there are two major questions. (In-
terruptions) It only shows that the hon.
Member does not want to face the facts.
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What I was going to say is that in this
country vanaspati is produced in 92 fac-
tories. They are not only produced under
licence from the Government, but they
are strictly under the vigilant control of
the Directorate. And there are two orders
of the Government, Mr. Chairman. One
is the Vegetable Qil Preduct Control
Order, 1947 and the other is the Vege-
table Oil Products (Standard of Quality)
Order; 1975. What are the meanings of
these two orders? 1 will specify how
there can be no adulferation in vanaspati.
These two orders specify what the raw
materials are that will be wused in  the
production of vanaspati. These orders
say that the raw materials to be used
in the production of vanaspati can be
cotton seed oil, soyabean oil, sunflower
oil, water melon seed oil, maize oil, saf-
flower oil, niger oil, sal seed oil, sesame
oil and palm oil. These are the raw
materials which can be used in the “pro-
duction of vanaspati. Use of other things,
even other oils, will be illegal, and they
will be liable to prosecution. Animal tal-
“low does not come anywhere at all. If
anybody uses this, it is illegal, and he
can be prosecuted. We have been told,
or it is being told by some persons that
adulteration has been made in the vanas-
pati. Some of the Members have said.
“Let us know if there is adulteration,
and if it is there, let us stop it.” I
also expressed the anxiety and concern

of the Government. If there is any ad-

ulteration, we certainly are coming with
a heavy hand and will come with a
heavy hand to stop it. But the question
is let us analyse whether there is adulte-
ration in the production of vanaspati. I
say that there has been no adulteration
in the production of vanaspati. How do
I say that? Why do T make this claim?
I make this claim that 92 factories that
are producing vanaspati in the country
out of these raw materials are subject
to strict control. Vigilance and vigil. We
‘have the Directorate whose officers make
regular visits to the vanaspati factories.

-

st TR fag : JTr sgaEgy
FT AW | FZ TR FT W
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TART FYT L... WG F5 Y

(zm=a)

SHRI BHAGWAT JHA AZAD. Why
should I sit down?

A TR fg ag  TAHT
I & 1 ST qreATHe # Fgaz-
fea 937 o 39N w1 2 B gu¥
faarae g€ &+ F 9z &aT £
(zuaem)

SHRI BHAGWAT JHA AZAD: Let
me finish what 1 want to say. What 1 have
to say, Mr, Caairman, Please try to under-
stand. '

st TRvae fgg : ug T

Faw g | zau faar g

SugAman (1 qaT @ha aad):
S WIgET UL JIAAT T SferI |

i www@ fag o 99 wwE
fafaeex agg 33 go & @7 =8
FH AT IV § ) W A F
A gEeds qifsg 1 (swaam)

SHRI BHAGWAT JHA AZAD: Mr.
Vice-Chairman, it only shows that this
hon. Member is not prepared to face the
facts, He is only interested in rumour-
mongering in the country and trying to
make political capital out of it. Be pre-
pared to face the facts and reply me
after that. Mr. Rameshwar Singh, please
hear me. But what paper are you show-
ing? T want to say, and I have said
it earlier, that there has been no adulte-
ration of vanaspati in the 92 factories in
the country. Lest you should stand up
again, I hurry to add, ] Yave said,
however, out of 50 raids by the Punjab
Government, in two cases which 1 said
in the question hour—you were sitting and
I thought you had heard and wunder-
stood it at Amritsar and Bhatinda there
were five samples, out of 405 samples,
which were detected as having tallow. I
told this in the Consultative Committee
meeting. The hon. Member does not read
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and understand the things before interven-
ing. So, I come to the point again, Mr
Chairman. I want to assuré this House
and the country that there has been no
adulteration of vanaspati by any animal
tallow in this country. How do I make
this claim? I make this claim ffat there
are possibilities, not only in vanaspati but
in other things also, of  adulteration.
That is why Government makes laws.
That is why Government keeps staff. That
is why Government has the parapherna-
lia to check the anti-social elements.
Which part of the world has not got anti-
social elements, a couple or a dozen? Mr.
Vice-Chairman, it will be an ideal and
Utopian society in this country also if
there will be no adulteration of vanas-
pati with anything, except the use of
what T have prescribed under the two
orders. We have field staff. What do the
field staff do? The field staff very regu-
larly visit the factories and draw samples.
Samples of what? Samples of prepared
vanaspati and also samples of the oils
which are supposed to be wused in the
production of vanaspati in the factory,
And we have got the most up-to-date,
latest laboratory in Delhi where we
analyse the samples, From Janvary to
October 1983, Mr. Vice-Chairman, in ten
months, we have made 746 surprise che-
cks and we have drawn 3,964 samples.
That is what the Prime Minister refer-
red to——about 4,000—in one of her spee-
ches. And these samples have all been
analysed in the most up-to-date, modern
factory  and we have not found a trace
of animal tallow or adulteration in tht
vanaspati. Therefore, I can boldly say to
this House and to the nation that there
has been no adulteration of vanaspati by
animal tallow in this country. But then
the question comes....{(Interfiiptions) 1
can give you facts and figures.

/

SHRI HANSRAJ BHARDWAJ (Mad-
hya Pradesh): Their Marxism is defini-
tely adulterated. That you must know,

(Interruputions)

[RATYA SABHA]
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SHRI BHAGWAT JHA AZAD: For-
get about the CPI(M). For Marxism, re-
ligion is the opium of the people. They
would not know what is opium, what is
religion and what is adulteration. There-
fore, you should not worry about them.

Therefore, what I am saying is that
it is very evident and clear that if T
make this statement to this House and
to the nation that there has been no
adulteration whatsoever even in one case
in the 92 vanaspati factories in the co-
untry, I have got proof for it. 1T chal-
lenge the hon. Members who are making

whispering campaign to produce one
piece of evidence. But the question is...
(Interruption) Please try to understand.

SHRI RAMESHWAR SINGH: *

JuEATETet (» §uT AT Wl )
=y TvvaY fag S Y 919 ¥R
g ag f=rE gv 7 @A |

SHRI RAMESHWAR SINGH: *

FRATERA (=) AT @HA wAY):
st THEAR fgg &1 Y J1F #w W@
g ag fep1e qT ad st o

SHRI RAMESHWAR SINGH: *

SaEATERA (S G @AG WA )
o9 A I oriuas a9 FT T39I
FT R § @1 wig freara ¥ A

W E

SHRI BHAGWAT JHA AZAD: 1
would request the hon. Member to lend
me his ears, not his mouth. Then he
will appreciate and understand me better,
If he will hear what 1 have to say, I
think he will appreciate it., But the hon,
Member is persistently creating trouble,
He does not want the country and the
House to understand the facts. That is
the trick and manipulation, I am only
saying about what Mr. Rameshwar Singh
has said about the Consultative Committee.

*Not recorded,

&
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How does this news come out? How
has this adulteration been found in the
country? What 1 am saying is that after
vanaspati reaches the factory, it will go
into the hands of traders and in the diffe-
rent States of this country they are dis-
tributed, they are sold. There, now, the
Prevention of Food Adulteration Act
comes into the picture which, like any
other food article, tries to see that after
the production stage there is no aduitera-
tion at the trader level. ¥n this instance
the Punjab Government made 50 raids and
405 samples were taken from various
places in Punjab. Out of the 405 sam-
ples, 5 samples—2 in Amritsar and 3 in
Bhatinda, Bhatinda  Chemijcals—were
found to be adulterated with animal tal-
low. In Amritsar vanaspati was found and
at Bhatinda in the oil it was found. Around
this has been woven the entire story of
adulteration by certain vested interests in
this country to harm or touch the senti-
ments, the religious feelings, of the people,
1 would like to have from the Opposi-
tion members, those who are saying all
this 4 come and tell me, here are the
cases of adulteration either at production
level which 1T am denying or at trader
level, so that Government will certainly
take action with a heavy hand. Govern-
ment has a heavy hand to act. What I
want to emphasise is, I support my con.
tention that there has been no adultera-
tion of vanaspati with tallow and also
that this whispering campaign has  not
affected the people. They are wise enough
to understand what some of the political
parties, opposition parties, in this country,
are up to, I am only quoting the produc-
tion figures so that things will become
clear to the House and to the country,
whether this false propaganda has got
any affect on the people. Certainly our
people are innocent. They are simple,
They are not that, educated. Our literacy
is only 39 per cent, Therefore, they are
led to that as they were led to in family
planning in 1977, But those days are
gone now. They have realised how by
hook or by crook some people are try-
ing to come to power. No more such
political propaganda and whispering cam-
paign wlil affect the people, This I am
supporting by my facts and figures. In
1981-82 we gave the factories 6,02,000
tonnes imported oil, They produced vanas-

[16 NOV. 1983]

Discussion 254

pati 9,03,000 tonnes. They had taken out
despatches 892,000 tonnes in 1981-82,
Now I am giving figures of 1982-83. We
have given them 6,88,000 tonnes impor-~
ted oil, It should be known by the
honourable Members that we are giving
at present 85 per cent of imported oil for
the production of vanaspati to these 92
factories. Compared to 6,02,000 tonnes
the year before, this year we have given
them 6,88,000 tonnes. Production is
8,90,000 tonnes of vanaspati, What is the
despatch? 8,82,000 tonnes. Tt will be more
because there are still two months. So
these are the figures of production and
offtake, and they belie the contention
that the people have been in any way
misled by the gentlemen who are creat-
ing this kind of scare in the country,
They have not been led up to that.
Therefore, I say that these gentlemen
cannot give me evidence. They are only
shouting and doing this sort of campaign.
These political parties have got a good
army, trained army, with half pants and
half shirts. They go on saying, ‘Look,
there is vanaspati, there is adulteration,’
and so on. But that has not been affecting
the people, People know what it is, I
am also a Hindu, 1 also feel that, I am
not an athiest like the CPM, I am not
saying about the manufacturers. The
greatest check against adulteration is done
by the workers in the Vanaspati manu-
facturing factories, No worker will tole-
rate it and he will not allow any manu-
facturer to bring animal tallow into the
factory premises, The workers in the fac-
tory are not less Hindus or less Muslims
or other communities. They will burn the
factory rather thap allowing the manu-
facturer to bring it in his factory. This
is apart from our vigilance which we exer-
cise at our level T have given the figures
and the facts. I would challenge hon.
Members to produce their figures. Why
should there be an enquiry by a Supreme
Court Judge? Why appoint him? Give me
your prima facie facts. ‘Thefe “are my
facts which go to prove that there is no
adulteration, What are your facts? I said
that Punjab Government came down with;
a heavy hand on the traders, and out
of 400 samples only two samples of
vanaspati were found to be adulterated.
And they are being prosecuted in  the
court and they have been charge-sheeted.
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And you say that there is large-scale
adulteration. There are anti-social ele-
ments and unscrupulous elements in every
society, One swallow does not make a
summer, These two cases of adulteration
do not go to show that there is adultera-
tion in Vanaspati in this country, Fromy
time to time people are caught, they are
charge-sheeted and prosecuted. What 1
want to tell hon. Members and the people
of this country is that we exercise strict
vigilance and take prompt action and I
am happy to say that so far there has
been no such case of adulteration in vanas-
pati. All the scare that has been made
is politically —motivated, Some of the
parties in the opposition want to use this
as political propaganda. Our people are
innocent and simple. But as I showed from;
the figures they are not misled by this
propaganda, Of course we on this side
have always the duty to go to the people
and explain the facts to them as the
Prime Minister said. Let themr come and
see how much vigilance we are main-
taining and how Vanaspati is being pro-
duced. There has been no adulteration.

There was one suggestion from Dr.
Zakaria, At present we are making availa-
ble ten per cent of the total production
in smal! packs. The Finance Minister also
asked about this, Why not increase this
percentage? This has been the suggestion.
{ shall certainly consider this suggestion,
Only point is that there shall be some
increase in price because when you put it
m polythene bags, it costs more, Still we
will try to do it and ask the manufac-
turers to do it without profit. We will try
to do something and ingrease the percen-
tage,

CUN GG Gl S SR I
ag ams F< Afwo & oagy feaar
FAAT 97 ! §® TaawEH’ ag & f
7% tger 10 gfgwms ¥ FAT 949 H
gaqar a1 ?

S WA AT WHE 9 GRS
ggd TUAT AT | a9 10 Siqud
zafan &, 89 &1 SAIRT TAEST 7

[RAJYA SABHA] _

Z yfEw gnar 7z @ & fF ozEy
9TEr FAT g WY g | zafum
TN At g wR fEmr @ 0 oma
gaa uwm Rt &1 Y mie mrgr
fFear &1 WY qNY GF gary #T
faare fmar & 4 ol gOEr svoede

"'T%"s’ fFar & 1 We have taken the deci-
sion and we will do that also.

Mr. Nigam has given another sugges-
tion. I accept Dr. Zakaria's suggestion, Mr,
Nigam’s suggestion was: Why don’t we
write on the vanaspati container that
it does not contaip tallow? I would not
do jt negatively, But I will do it positively.
I will write on the container that this
Vanaspati contains these things’ and indi-
cate all that, whether it is sesame oil or
cotton seed oil etc. T will have it indicated
in the same way as it is wriften on drugs.

This, Sir, is the suggestion. So, T accept
the suggestior. and I will make a positive
writing on it so that it will also help.
Therefore, Mr. Vice-Chairman, Sir, in the
end, I would say—about the import part
our friend will deal with the issue—that so
far as adulteration is concerned, we have
no evidence so far excepting the couple of
cases where at traders’ level anti-social and
unscrupulous elements were found amd
only in those cases some of the honour-
able Members, some of the parties in the
Opposition in the country, have tried to
hurt the feelings of the people. Mathur
Sahib was telling, “Don’t play with the
sentiments of the people.’. Who are play-
ing with the ssntiments of the people, T or
you? You are playing with the sentiments
of the people. You should know this.
About the Shudh Vanaspati, Sir, today
there was a question regarding adultera-
tion. If ‘the Jain Shudh Vanaspati firm

. has committed a crime in importing under

the import regulations, that is being dealt
with and we shall not leave it, whether
it is done by a shudh fellow or an ashudh
fellow, whoever has done it in this coum-
try, and we are taking action against him
and we shall not deter from taking any
action either under the
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Food Adulteration Act or the Import
Control Act. Our friends have asked,
“Why don’t you totally ban it?”
Well, you are all hardened Marxists, Pos-
sibly you thought, as you have said about
West Bengal, that there has been no pro-
blem to be dealt with. There has been
no problem in West Bengal. As a matter
of fact, Sir, I would say that no State
Government excepting one has complained
amd that one is from Bihar, it is in Ranchi,
where a tin consisting of tallow—it was
no adulteration, but only tallow was there
" -—was found. 1 have sent them despatches,
telegrams and reminders and I have told
them and I have requested them through
Jetters and telegrams, “Plase keep vigi-
jance. Try to use the Prevention of Food
Adulteration Act. Have raids and checks.
Draw samples and have them analysed
and see that at the traders level, after the
vanaspati leaves the production side, the
factory, there is nothing.”. No State Gov-
ernment has so far informed us that in
their. State there has been any adultera-
tion and when T say, “No State Govern-
ment”, there is not only the Congress (I}
Government, but there are non-Congress
Governments also, controlled and run by
the Opposition parties as well. It is a fact
that the State Governments have had
nothing to say im this, This fact that they
have nothing to say in this, this fact that
production has been as much as there has
been offtake, this fact that our regular
checking is there where almost four sam-
ples are taken every month from every
factory, all these facts clearly prove that
there has been no adulteration at all and
adulteration is only in the minds of those
people who monopolise themselves, who
call themselves Hindus especially, We are
as well Hindus in this country and we
know what the sentiments are and what
sentiments are there. Therefore, Sir, I
would like to assure this House and the
country and the people that the Govem-
ment is taking all precaution. All pre-
caution means what 1 have analysed. 1
have tried to increase the frequenecy and I
have done it from the Ist of January,
when this whisper was not there, till Octo-
ber and T will not relent in this case and
1 will have every check possible and I
wéuld not hide from the House and the

country if T find any adulteration, be- I

1132 RS—9
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cause I must come and speak to the
House and the people that there are anti-
social elements like the two cases which .
have been found out and they will be
dealt with, Therefore, I think it would be
good for the country and for the people if
these honourable Members and the par-
ties, who are trying to make out of it a
political propaganda, deter from this. They
are harming the people by depriving them
of a very cheap and hygienic cooking
medium. By this they are only helping
the lobby which tries to push up the
prices in this country of oil. They are
doing this on the one hand. On the one
hand they are charging the Finance Min-
ister saying that they are increasing the
prices of oil and, on the other, by their
action they are pushing up the prices,
pushing the prices upwards. I would only
request them to consider it coolly. When-
ever such cases come to our notice, cer-
tainly we shall be one with them in deal-
ing with them, giving them the heaviest
punishment that is possible under the Act
and if more is required, more will be done
by the Government. With these words,
Sir, I would like to say that this has been
just a camouflage, a political propaganda
with an eye on the elections—I don’t know
when they are coming, but they are trying
this from now. 1 have said that it would
not be beneficial for them. They are harm-
ing the people also whom they promised
to serve, and for whom they took the
oath to serve. Therefore, with these

- words, T say that let coumtry be assured

what there will be no adulteration, because
the two cases that have been found out
they are being dealt with by the Punjab
Government, and if any new cases some
up we will deal with them also.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): On a point of order. The
assurance given by the hon. Minister for
Civil Supplies no doubt will relieve the
anxiety of the people from this contro-
versy. But I want to seek some informa-
tion, Two consignments of mutton tallow
were received in the Madras harbour when
this controversy was raging in the north. I
want to ask where these consignments
were sent and how...

THE VICE-CHATRMAN (SHRI SYED
RAHMAT ALI): Your name is there. You
can ask this when you speak, not now.
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SHRI M. KALYANASUNDARAM: A
large quantity has been imported, mutton
tallow or whatever it is. I want this clari-
fication.

SHRI BHAGWAT JTHA AZAD: This
will be replied to by the Commerce Min-
ister, (Interruptions)

= At gFo gF (IR 93W) ¢
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e I W & @ Y AT
qRAT & W qIT FAT FAT §
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/S g9 F AT T F TF Q@I
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swrer & gt g, @ e  F
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qW I IWE F ST R FB AT
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IR & qEY W 3 §
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N omar W Far A & oW oW
g A g |1 & | uF Wt w9 qg
garaq & gard afs @@ § 7

When there is a total ban and total res-
triction on the import of beef tallow, what
more do you have to say? You have moth-
ing to say. You want only to beat the
political drum. That is all. And that is

not going to bg of much consequence, I

may tell you.
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The regulatory provisions pertaining to
fibe xmport of animal tallow have been

A @ @ W T
TNE d7 F¢ faar & o o
146 § % gma 7 Ferd
T, SR A qEATT A ST
@ &1 11 AraEl § @o Yo Ardo
T IR AR AT F AT F
e damr & ® § W 9N @
ST &1 WA & 9

Tafrg & sy fadw o &
wifadl & Fgwr wgm fadw &w
¥ wrdty Swar aEdf wik e
& grfyal ¥ fF gear AU WM
art & oifas wraA 0 &
gy fgagsre ¥ FT 1 3@ W
HIEENT FAY IBERA A AW 7
LI 9 MATAGH & FIL AAAY
ar ATw 3T qF WAT AT, ATIH
& @A fm ok gAE § S
gq g § R ogad e AR
fag wi¥d , & wmm g f5 feafy
| FPAN FAE AT HFAT AT
qg WA TEd R HGH gl $
AT )

[16 NOV. 1983]

Discussion ~° 266

= weE) Fay § wex AR
aifosr Y oY W a8 gETT AU
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T A1 | I TS ATEEH § | g AT
TAET WA FET E, TR T
g ¢ | mfwg @ @mw
FfAT TR & AT T9F W
Y |

g« gffiag fear ag f
El FgwHgar wEF, T iy
W ed) Sed) T agN 1 arfe
gard 09 ST FEHT SOHRT
HX aH |

simet fastar ot feferay @ argw
S aTET § AR g9 A E
fe mqy A Awr R fs & owoR
faak wiwg 9 9FT FE | Y
oy gag a A g WY £ R
W AT gRY nEx fag  wic
F IV A F I @ & SuE |
q3T 3§ AIR) A ®qE@ AT I
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FAFMT ANIEF AT IR FAT
qAHL, ITQ I A WD HARW
WA AT TART J@TE ) W
THIX AW FY FAAT 7T v Araaney
FNAFT N IZ THAT T §1 TG
Flg W@ ¢ frdmwa swar A, 3w
dad & MY warg fRe aw@ &
IR gAY &) TIRT UFARX UH
g w3 | Wt & At
I FWF gETT wEES UE
fs sy wad Swar g, FUST  Sar
gar § S @it @ o AHeET §
AT g FEI I ST STATE-
MG § SAET gW SFNME W §Q
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TR AN F Y IAEY AT
sraw fagm & fa¥r g¥ o Gar T
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A I 9% K@ g fr gEe
Yo 97 oW o oum ey E
AT W IEr A TR e &
9T F A § SEFT  gEEAN F
W@ 41 Ha@ awmr Falw 9
g9 WA3 gu sy fadi @ aga &
fagear S ag g SR & WS

AT Aigat g feag sPvar oiyast.

Fguy aifeae F e I8 FA

g agdF A & sfvwm .5

9 Fgar @iy AnfawT w5y
ag wrfrom gag dwAd ¥
T FE TG @ AN FgaT
g s W gwr adl s

AY TR 9" A9 FEAT ATEAT

¥ WA D EEE F GFC WX
gH WA FTACATARY § ...

st gidag  wamr  wfger
(TR )t FAT TS ATH W QS ALK

2T gy ?

it §Yo YR o YT FAT JIAAT AHTT
ag F €Y ... (su=Ew)

St far o fawlewy ¢ are-
foae @ wifgs g Famdr £
g aa-faaR w3 g Wfgg W=
frgn fedfvae ox feweaed &
g agl @ fewe 9 @
¥IT TF AT A T ATGE FA
wTRg 1@ WA SR wmer e
N &% FO NG FT @D
fad & wwAe ¥ F q@ WA
&, foam fad gu ¢ o
&g st @A wwmd @
KET 1ag G AT FFAE }
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UF WRAW [qIEw c 39 R
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FTAET SEH FT ATd FEl AL AT G 8 !
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garu mfeare &, wfawie 1T
- QXY AT FY STAATHT F1 37 TE0
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HTEUT 1 A TAT BT HIG Fea FE
forr, ag w=d @@ ¥ g
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AT HSBT I FW AT SEH
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FIR & SO0 W ODE FN | W
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(edgare) | & A "y AT X
UL L RS LR G
AN

iy wfawr fag:- @ s
WX gOFT gMETG  fHur ar 5w
THT WYY 3E 7 GFE TG A
(swaem) 1

it Tawme fag o Hwa #
AE #9 BT Agar g oo
7 gmw 43 gT & T A% A
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| eamAEaw (1 que @EA we):
Fqvedy s w@r gafFaww g

agt © §... (suauw)
ft Rwr fag : 7 A
@ aar FX @ § ... (smwaw)

avaRmae (o0 du jrgEa )
Fa W qz W

sivrey et vt fafiar < Fad
Fg @ A gER WAy W
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ATy § 1 g W A} SwAT FATER
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AT AT TSRIGT §ATT & a1 3%
g wma | §ag Fw uIfs
gaisirma-faeg € St 3= A
U W Sgw Wl Fw@ar g |
gH W FH  FFal FI WEATH FI
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U wurdEA Wgl ar wEa § gl
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FET P00 | TH ATAS U 3w AT
FUF FOFT 90%foma FAQT T
g . fgrg Wiz wEwme QAT gEA
mfaw §: W Fosmra Fv gad
3q wgwi g1 fam @i Agw H
BIGRT IEATE SAPIHIT gy ey
7 AT g AN FLTE B. ..
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st gifew A= g
(39T 3]w) : =T TAY fg‘gv‘r HIT
AgaATHl AT F qE@ FAE
ﬁ“t | 9@ Fear g f fedr o
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T T A8 fHar g .
(=werar)
oM B Lssile Uy pdla gy

Ohsie il 4 ol (e 53l
oS wlde S o pilalus
B, C'u*e' ute & S el
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S R e ey ™S
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. =it TegR W NG (ST H7W) ¢
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........

il. 1 Transhiteration in Arabic script.
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1(penrl) gt geayllons 8]t
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[(edeton). ... .. o8 Iy e
st oifem ™ wad gl
qg fgegll W @ 77 @) §,
T qEAMIT F WA T Arg
fgware w1 Afad ... (WaEw) |
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dagsFxy ... (swE)a
g Ul gar 800y 02l gu2]t

Db S &8 20 S fyodn ol
e 2 wlda § pladae 44
(eaddfas). ... LapaS 2an YgleS
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[- ke a8 a¢
st wAdq AR "E : W
AR qEAAAEt ® @D g
IR, . . (EaEw) |
! :e‘,,a o Jl e J,l”'

u),“") J u’it.l-no‘ J‘ L.J'
[(».rali')n) ..... ,‘ & oy
stasy faan ok Fafaan agea,

# ooy qrfggi ¥ g AEFT WS

FeAT wigar g v awayary wgaq

giat g 3§ FA, sr:rsra:t%aﬂ

v A ¥ g UF fF

W F gFAr AR gy Y AT

gafad ore w9 d9r A9AT /AT

§ fm ax fgg AT AR qEAHS

M, ¥ 0F Y@ WA}

gh zey aEl ¥qr anfgw a agr A

AT arfs  wTEArEt v Hreqi 9%

SEC N0 S WAL GHT AEHW

FHY A IFAT g WX WA

gefrq ol oAy ggt 98 afwa

FIX T TAAJQ A A1E  qATG TGN

fear s, ag@r Fud ma‘rgeﬁgl

1'[ ] Transliteration in Arabic scnpt
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a8 @ FfrEgErd W wERa X

mreatew fear & 5 g oY dar

T8FT JETd FXAT qw FT fRav
mrg qE owwm ady g v oag
gAwr Ffad guwr g aEifs aga
¥ wif 3g Farg § wins gfe
g WY TWR J@AT 9FM 0 9
g Ay § F oag I @
Wig® 2w §, g dw g, -
frr mm 3w Srowa A
I FAT T FFA 1 AT TA
AEAAHT FT ST FFATSE E, IYH
famigor 3 & fa¥ €@ aug 9w
T & RIaw qg TE gAY
frag Faor uwtmfns s g gl
gafes mifmes g WY &1 zafed
A w1 wIgarg frag o wwan
2 ZFHT gR CIE AT g A
g1 Srawa @ gf e fay
T ENT § AT AT AT =AfRQ
UA FAG qAT  FT AAAT JAH
F e ¥ TE wer wfg afewaw
et F S §dzy Egmd @y
aftg wEAE  § SgE! 9m @d
gu zmax fawx s @ #zw
aAT W freEm At A9 wEr
qigar g fE o WYIwE o w7y
fegdive #@ § arww I
T @ | g AT A} fayvErw
IFE FWEIT ST Y NI IF I
g & ag @ Al g afgg
q wwdr F foodwa @ g
wifgg + w1 zmow F AW AR
oI IW 9 F AW, IE S A
g9 § ag TXT FFAT AMZY AT QT
3 § 97§ FgAr Wfgg
g% zu gfte ¥ ¥mar wrfgq gd
B B @Al # T WA gy
awarurar & 3fee & dgeT fge |
m F AT Fv A qwrem g fEogw
AWM W A@ A AR gE gfie @
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faarr #X wifs T AW F o F
d2rqzg  HIT SASr s wrEeaTRl
FFIC 3G T I OTH | FAAT JATEH,
M-wren #R Ag-vyfa (swaew) | ..
A {FaAT § ¥ F, 4 ATE W
§mre § W X @R ¥ B
FE g, (swguw ... T,
YT ST W/ ATREAE™AT T gL
@ fe & fawg & " g @
fagat Y 5T @ I 7Y gufa A
gFd & e @ g § fF g
#fer staar At gk g §, FWiftE
799 ST aifgs wraarHl §Y W 39
qgar &) W wrugrr T X g,
g3 At desfa & ag a3 ¢fF w@
frar Wt aifgs swaml ¥ 3@
T qgardr 1 sfgerar @A @ad
JE oA @ Y T afewEr F
Wd gw wad qfeem wrzEl @y
gifas  AraEl A 3w AE agER
W 1w feg-wfew oo
qIgd g AR T aw® ¥ W
ma I AR ¥y fqwr ¥ @ www
g | AT W EFT & WITE aeqare
W g

QAT (=t §u9 AT W) @
st e fag

st T A "y,
g qer S fE s F aarw

LAY T OFE Wg § o ? s

 Mm ¥ A a ofta Jwv wd
g ... (wwaw) ...

SHRI VISHVAIJIT PRITHVUIT
SINGH: We are appreciative of Mr.
Rameshwar Singh. He should appreciate
that we appreciate-him and that is why we
are applauding him before he has spoken.
I would request him for only one
thing. In the course. «of his spe-
ech, could he kindly clarify ........
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CF | G AT AW F | AW YRET

fog st w7 4 1§ ST o Iy AT
g & F o Sl 3 57 S99 N
¥ qar 90 | FuwERy 2wt

ﬁm.wﬁam Twr

- At TR AR oW, §g
frar ar fear 33 & a%:r I HIE

.a@ma.

- gwATmS (ssfmaaw A :
PEEILAAT ITH LA SFFA qaarar

& EEE T W W A ?

=t Tieae fag - qam ™ W e
78t & fr g adle ¥ swa! qrEar
2 a1 frd 7Y WA §. . L (SwwemA)

O WA weer a3y ?

«{t wRmacfag - @ faEe #y
gq &rT w34, ar Fregary warg fags,
A aqT AR O g a1 ow a3
F7 &, g @ fa9rd & AR
FTHT 1 g g a1 §-—aw um-uw
feam e qifedr &7 aTQ § 1 oW
frare ag & A% ag W e grfeet 3t
g feara & 1 & X QO aw@ FugAr
m@&%&amﬁm%ﬁmw
T FG 1. . . (sEET)

T AR AT T TEET TG
¥ o 78 gar &, WA THT T A AT
gRT &, AW IgT AT FHY W AW
TEE G AT § L. . . (swww)



277 Short duration

SHRI K. MOHANAN: This is not fair,
Sir. Mr. Rameshwar Simgh, I know, is
fully competent to defend himself. But
this is not. proper, this is not fair.

= e Mg owe ag ad
g &, ot & gt wEk ¥ dsar g Wi ag
929 T a9 §1 1 qF 4g HITH) a2l
T g .. . ()
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THE VICE-CHAIRMAN (SHRI SYED
ALI) Order, order please..
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@ # el @Al # &0



299 Short duration

EIRSECEERECIR

STgATeRs qga, ¥ W F 59
faaoor @ar wrgar § 1 ag A g
Fr g ? G g d, AT Y g@v
g, g FATET § ST Y, AIF ST
yrat gY, @, I & ag amad
qat 3 Ao s w6 S aeae
o & 97 & e Ad w®
wrx & 57 & grg wry A gergw
agl PAr—fRwt ¥ @ wfes @
FC 99 71 g3 §—AfwT gue AW,
dmr & fEAR w1 # W@y AT g, 99
ST A FAT AZAT & A Y wrs THE
framy §ag oY fer w37 ¥
T AR YT F q99 § 1) 9g 7y 90y
gawfy ¥§ faarft o &, W @ra
g1} § faaray STt 3Y, 9 sTaAww
¥ faauir sy gy, g faerdr sy
i

¢ @ § ag wgar gar g o
£ am & Fq9 FAT 60 FUT FT F
55 FAC TNT gaiaaeEt § AT ITH o
—iFE TR T W E—wiwmrdy
A AR qUEIEaTE g |
% o ¥ ux 7% fFogmd aga @
afgat & @ § i 7 @y, aga o
afg™ fagar g srar & g i frgar
g, R fyarsht 7@ &, 7 99, AIAB
€2 quT &t §, 3 T § oY A araar
§ fo grer #1% Qur gra frdw o
ZHIR qAT9T8 9% AT FAT | gATY
aTE% A7 gAY qgT W YT oF R
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): It appears as if we are giv~
ing a clean chit, but when I look at-
this controversy I do not know whether:
we are going to inspire confidence among:
the people that our political parties are
competent enough to bring about the
necessary socio-economic changes to satis-
fy them. Whether the import of tallow
was allowed due to the wrong policy of
the Janata Government or the negligence
of the Congress-I Government subsequent-
Iy, the fact remains that large quantities
of animal tallow of all varieties have been’
landed in this country by unscrupulous
fellows. How to tackle this problem is am
important one, no doubt., You should have’
a scientific approach to this problem. The
Government is in a haste. I do not know
why this Ministry got so panicky that now
they totally banned the import of all
varjeties of animal tallow. When you solve:
one problem, it should not give rise to
amother problem. I do not know what
problems this is going to create for the
people; we have to wait and see.” Now,
for what’purpose is this tallow used? The:
Minister of  Civil Supplies has categori=
cally assured that there is no adulteration
at -the point of production: - We are living'
in'a society where adulteration, corrup-
tion and. other kinds of misuse of power:

. *Not :recorded.
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are quite common. More essential arti-
cles are adulterated. Show me a single
item of essential articles which is not adul-
terated. Are we taking up this issue? Is
it not our responsibility as political par-
ties who go with liberal promises to the
people at the time of election, to put down

adulteration? Have we succeeded ip it? In-

fact, aduiteration itself has become a sepa-
rate industry to produce articles suitable
for adulteration—foodstuffs, drugs, etc.
Even cement is not spared. Therefore,
should we not take a wider approach to
this problem of adulteration? Nobody has
said that the mixture of animal tallow—
whether it is beef tallow or pig tallow or
any other animal tallow—with vanaspati
is injurious to health. Nobody has said
that, More serious adulterations are
taking place which are more injurious to
public health. People are getting all sorts
of intestinal disorders and liver diseases
after taking hotel food. Beef is sold as
mutton because beef is cheaper than mut-
ton. 1 have seen religious Hindus taking
beef because it is cheaper. They are very
good people. I won't consider them as less
faithful to their religion. Such changes
are taking place in our society. Why do
you make such a fuss now on this issue?

' SHRI RAMANAND YADAV: Those
Hindus who take beef must be belonging
either to CPI or CPM.

SHRI M. KALYANASUNDARAM: 1
am a Communist. But 1 do not take mut-
ton at all. Even eggs I do not take., 1
am a pure vegetarian.

. SHRI RAMANAND YADAV : Why do
you make a sweeping remark that Hindus
take beef?

SHRI M. KALYANASUNDARAM :
Please listen to my point. I am not sug-
gesting that adulteration of fat with Vanas
pati is good or bad. When more serious
adulterations endangering the lives of
people  are taking place, when you come
across cases of corruption and black-
marketing, you do mot show the same
anger. - That being so, why do you make
this an issue just now? All of yon have

[RATYA SABHA]
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to answer this question. Why do you
shift the blame on the Janata Party?-

SHRI SATYA PAL MALIK: They are
bringing Sankaracharya on the T.V,

SHRI M. KALYANASUNDARAM :
Religion should not be involved im poli-
tics,. When my CPM friend was speak-
ing, there was so much of shouting and
even Karl Marx was brought to the House.
Marx said that religion is opium of man.
What did he mean by that? Religion is
used to make human beings dull like
opium to divert their attention from the
miseries which they are suffering from.

AN HON, MEMBER, That is what

‘friend said.

"SHRI M. KALYANASUNDARAM : i
have no friend or foe when 1 speak. I
speak on policies. Therefore, do not in-
terrupt me. Have Some patience. I cannot
speak in the 'way you want me to speak.
(Interruptions). You have also election
ambitions. Can you say that you have
none? Do not attack me on that ground.

I was explaining what Marx meant when
he said that religion is opium of man.
And he has proved to be correct. Our own
experience is also that, Religion is used
for diverting the attention of people from
the wrong policies followed by the Gov-
ernment. If it used against the vrong poli-
cies of the Government, I will give my
hand to Mr. Rameshwar Singh and join
him. I cannot do it because it is used for
a different purpose,

In what way is the import policy or the
industrial policy of this Government diffe-
rent from that of the Janata Government?
I can .understand if there is a battle on
policies. But there is only battle to mislead
the people. Who -can mislead the people
better? That seems to be the race. And
for that purpose you do not hesitate to
use any weapon. That is why my Party
does not support your approach to this
problem of tallow import. We have our
own approach. Now you have totally
banned import of animal tallow—all kinds
of tallow. Let us see how soap is going
to be manufactured. Will not the prices
of soap go up? Do not thift the burden
of your wrong policy to the people. When
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there is so much of corruption, adultera-
tion and black-marketing, no political par-
ty is bothered, Can any political party
say that they are against these evils?
You see, you pick up one issue and fight
when it suits you. That is how it is done.
But it is the system that is responsible for
these evils. T ask my friends: Are you pre-
pared to accept my suggestion? Now that
you have seen how the import licence is
misused, how the import licence can be
misused, will you accept the suggestion of
mine that the export-import trade must be
taken over by the Government and no in-
dividual should be permitted to import
anything? Will anybody support this in thig
House? 1 ask my friends who are con-
cerned so much about this aduiteration of
vanaspati will tallow. Yes, come on. The
second thing is this: The biggest impor-
ter of tallow is M/s Hindustan Lever.
They are the biggest producers of vanas-
pati and soaps, all kinds of soaps. I am
asking my friends: Will you support this
demand? The Government is not prepared
to do it. Will yon urge upon the Govern-
ment that this firm, M/s Hindustan Lever
Ltd., and other such companies should be
taken over by the Government so that the
people can get these things at cheaper
prices? Will they support this? I do not say
that the Government is pursuing a right
policy. It is a very wrong policy, from
the point of view of the people and our
national developmemt. Their import policy
is ruining many industries. Let us take the
import policy and fight. Whether they are
liberalising the import policy that was
introduced recently or not, this is mot the
question that I should discuss now and
this is not th> time when I should talk of
all these things. That is why T am not re-
ferring to them. But my point is that we
must stand on the principle that the import
policy or any other policy must serve the
interests of the people and that should be
the approach fn this case also.’

[Mr, Deputy Chairman in the Chair]

.Earlier, Sir, T sought a clarification from
the Minister, Mr. Bhagwat Jha Azad,
about the import consignments, = Two
consignments landed in Madras harbour,
One was cleared, that is, before the ban

arrer same. The final erder comes only

T e
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in the end. But one batch landed there
and I do not know why it landed in Mad-
ras only to be transported to Ghaziabad
near Dethi, to this Company. Kindly verify
this and also see what has happened to
the remaining consignments. Kindly see
whether they are also in the bonded ware-
hous or are being stealthily removed.

Now, about the importers and exporters:
The ruling party should be very careful.
They use their intimacy with some leading
figures and exploit it for their own ends.
One such personality is Mr. Vinod Jain
of the Shudh Vanaspati firm. He has got
so many concerns under him. Onme is Jain
Exports, and he is also an exporter and an
importer and he is involved in scandals
and he has preferred claimy with the in-
surance companies and he is a very noto-
rous figure end { am warning you mow.
When our friend on this side read out
something from the “Onlooker”, you only
shouted at him. But you must know how it
affects your prestige. Please see that. He
claims intimacy with everybody. Can you
allow such a fellow to exploit you?
Should you not treat such people as un-
touchable? Should they not be treated as
anti-social? They should not be allowed
to come anywhere near the Prime Minis-
ter’s house or the Prime Minister’s office
or the Presidemtial palace. Such is the no-
toriety of the people of this type, of this
character, a very shady character. I will
give you whatever details you want. If
you want details, I am prepared to give
them about the anti-social activities of this
firm which is involved in this controversy
now. I do pot know whether there is any
rivalry between M/s. Hindustan Lever and
this firm, Jain Shudh Vanaspati, to raise
this. controversy in this forum. Now, he
has been allowed bank credit. He has
been allowed unrestricted licences to im-
port these things. He has been given
unlimited financial resources by banks.
The most important three banks are the
New Bank of India, the Punjab and Sind
Bank ond the Punjab National Bank, I
have got the figures of the amount. He
does not have even the initial deposit what
is called the marginal deposit. He does
not even have to produce any security for
the large sums that he had drawn. He
has drawn about Rs. 30 crores from the
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Punjan and Sind Bank, Rs. 14 crores
from the New Bapk of India amd some
amount from the Punjab National Bank.
Unfortunately, the Finance Minister is not
here. But the Finance Ministry has taken
action against the officials who were res-
pomsible for giving Rs. 14 crores by the
New Bank of India. But no action has
been taken in the case of large-scale ad-
vances given by the Punjab and Sind Bank.
What does it show? It shows this man’s
high connections in political circles. Why
dom’t you get angry? Even if he is your
friend, and if somebody donates to the
party, can you think that they can pur-
chase the party? Donations are permissible
and that can be understood. But can
anybody, any industrialist or this kind of
smugglers, think of purchasing a political
party and use their intimacy with political
leaders for coercing the administration or
coercing the officials to get the officers. ..

MR. DEPUTY CHAIRMAN: I think
you have made your point.

SHRI M. KALYANASUNDARAM : 1
am sorry I am taking more of your time.
The points are important. That is why...

MR. DEPUTY CHAIRMAN You have
covered them now.

SHRI M. KALYANASUNDARAM : I
do not want to take any political advan-
tage against this party. I want the country
to be saved. I want the people to be pro-
tected from Smugglers, from black-mar-
keteers, from such kind of exploiters.
That is my concern. That's why. Thank
you,: Sir.

SHRI A. G. KULKARNI: Mr. Deputy
Chairman, the discussion, the Short Dura-
tion Discussion, which we have just now
was replete with emotions, religion and so
many other extraneous points-that it did
not bring out the correct position which
ought to have been brought out. I agree
with my friend, ‘Mr. 'Kalyanasundaram,
that wé are entering into, and we have
already entered into, the age of science,

scientific thinking, scientific talent. Such ' |

religious sentiments should not be exploit-

[RAJYA SABHA]

Discussion 2 92

ed. It is my personal position. And 1 take
that position, because the country can only
go forward to develop with the aid of
science and technology. 1 do not know
why this entire matter was blown out.
Though I have got all affection for my
young friend, Mr. Viswanath Pratap
Singh, in the last session, while replying
the unnecessarily allowed "himself  to be
carried away by that bug, the Janata bug
as' it js called. Every Minister wants to
quote ' Janmata’s faults. I ‘was with your
party to attack the Janata party. You
have unnecessarily taken the initiative in
discrediting the two parties. These two
partles have not combined to take polm-

- cal ‘advantage. .

SHRI J. K. JAIN: You are Chairman
of -that party?

SHRI A. G. KULKARNI: My dear
friend, you don’t interrupt. You are the
Secretary of a party Why do you requn'e
that‘? '

SHRI J. K. JAIN: What are you then?

SHRI A, G KULKARNI: I belong to
the Congress Party which 1s the true Cong-
ress Party. (Interruptions) Mr. Jain
youngesters should not interrupt when
¢lders are speaking. (Interrupticns)

SHRI J. K. JAIN: Then you should
aiso behave like elders. (Interruptions)
What I say is, behave like elders. (Inter
ruptions), =

SHRI A G. KULKARNI; 1 think, Sir.
that when Mr. Vishwanath Pratap Singh
replied at that time, he stated that the
Janata Government had liberalised it. Many
times it ig liberalised. Many times restric- .
tions are imposed. Tt alf depends on the
ruling Government, Last year, when Mr.
Pranab Mukherjee was the Commerce

* Minister, he further liberalised—not exact-

1y inthis point but there are many other
. liberalisations to the small scale ‘industry,
. toraid technology, to aid industry, So, libe-

ralisation or restriction depends on circom-
stances " prevailing of the cconomy -at that:
petiod of time. What I wanted to say was
tha; when my good friend Mr. Ramanand
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Yadav said liberalise import policy, some-
‘body also replied from this side. Libera-
lise import policy means that Mr. Rama-
nand Yadav cannot import. It is the actual
user who has to import. You have to
correct yourself. It is the "actual uwser, In
the casc of Mr. Mohan Dharia’s statement

SHRI RAMANAND YADAV: Under
" OGL anybody can import,

SHRI A, G, KULKARNI: Sir, when
Mr. Mohay Dharia liberalised the import
policy, it was nobody else except Mr. Pra-
nab Mukherjee who congratulated Mr.
Mohan Dharia for liberalising the import
policy. He¢ was sitting with- us here on
this side and you were on . a-back
bench, and . still you are on

- that side. So, the atual user licence has to
be obtained. And I want to know catego-
rically this thing. I am not satisfied with
the answer given by Mr, Bhagwat Jha Azad
in the morning because as far'as I am
aware—I] am also connected with industries
—whenever an import licence has to be
obtained, a capacity utilisation and require-
ment of the raw materials certificate has

to be given by the DG~—TD on the recom.

mendation of the Department to which thig
industry belongs. In the case of textiles,
suppose I want to import cotton, I have to
go to the Textile Cimmissioner and get a
certificate that I am entitled to such and
--such- quantity of cotton, and-then the Con-
-troller, as the policy may be either grants
or rejects, and if -it is-canalised it comes
through the STC or whatever it is.- So,
Mr. Minister, my basic question is how
this Sudha Vanaspati man——my friend, Mr.
Kalyanasundaram just now mentioned—
was granted ap import licence to import
beef tallow? How these consignments
came? Who allowed him? Who recom-
mended his case? Which was the Ministry
—the Industry Ministry or whatever it is?
And in the reply given by Mr. Bhagwat
Jha Azad in the moraing, he mentioned 18
. names of soap manufacturers who required
- tallow, That is what his contention was.
Tallow is also required for incising in
textile industry. ‘Tallow is required to
- make candles. There are various  uses,
- what they call the industrial uses of tal-
tow. And don’t unnecessarily fall prey to
the political game being played now about
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the sentiments whether of the Hindu Mle
or the Muslim friends that the tallow
should be totally banned. Don’t do that

Afoolish thing. Tallow js required in ‘this

country. And you may bap the tallow.
But cow is being slanghtered. You have
not banned cow slaughter, You have not
banned slaughter of animals. Tallow is
being produced, and it is bcing mischie-
vously used by various adulterators. So,
do not go op an emotional basis. Do not
go on a religioug basis, . Behave like o
scientific man. And what I want to ask
is: How was this consighment imported?
And who ordered? = Whether it was the
Finance Mnistry or the Commerce Minis-
try, who ordered this? * I do not allege,
Mr. Commerce Minister, but jt is rumour-
ed that high personalities either in the
Commerce or in the Finance Ministry ins-
tructed the Customs Department to let go
these consignmeénts of about 7,000 tonnes
or 10,000 tonnes—which affidavit Mr.
Advani read out in the morning—on a
nominal fine. So, if somebody interprets
that the hands of the ruling party are greas-
ed, he will not be off the mark.  The
point is not of importing tallow. I = am
not on this point, This is not my point.
Tallow has to be imported, that is -my
point. But my question is who ordered this
tallow to be imported and which was the
Ministry concerned which asked the Cus-
toms Collectorate to let it go, because Jain
Shudh Vanaspati are not soap manufac-
turers? You have not mentioned the name

of Yain Shudh Vanaspati in the morning

papers which you gave to us, The name
of Jain Shudh Vanaspati is not there. DCM
is there. The names of other companies
are there. Jair Shudh 4Van§spati is not a
soap ‘manufacturer. I want to know how
an actual user license was given to them.
You are the Commenrce Minister, and so
should explain  it. (Interruptions). So,
corruptioy is involved in this. That is the
basic point, which is really disturbing and
I am only on that point. Secondly, in yow
September speech you said that it wag the
Janata Party which ]iberalised the poliéy

' Let :hem liberslise or not Hberahse I anm

not concemed with it, because my view i
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a very different view. But at that time adul-
teration was not possible at all. Any in-
dustrialist or a trader is not a fool. At
that time the international tallow prices
were between Rs, 13 to Rs, 14, while the
groundnut oil prices were between Rs. 7 to
Rs. 8 and vanaspati prics were between
Rs. 8,50 and Rs, 9.50 Which fool would
bring the imported tallow under the open
general license, as my friend Mr. Rama-
nand Yadav said? He unnecessarily enter-
ed into a different field. Who would import

it and mix it with a cheaper variety? Now, °

you know, the blame is on your Govern-
ment, Mr. Minister, because at present
vanaspati is sold at skyrocketing prices and
international prices of tallow are cheaper.
That is why it is being used. And I charge
that your Government is to be blamed be-
cause since you assumed the power the
power, you leave aside 1980, but in 1981-
the
vanaspati and oil prices started rising, you
should have been very careful in monitor-
ing the use of tallow, either mutton, or
pig or cow tallow, to the industrial uses
only, This is my second point. You will

have to justify your aspersions on the
Janata Government or Mr., Mohan
Dharia’s policy, whatever it is. (Time

Bell rings).

Sir, I want to make only two points. T
have already asked you why the Jain Shudh

" Vanaspati, when they were not the actual

users, were allowed to import beef tallow.
That point you will have to reply. Then
1 want to say that in this tallow controver-
sy, which is going on, there are religious
sentiments, Omne must respect them. Mr.
Rameshwar Singh was my guest some time
back. He came to my place along with
his wife. I know that she does not even
drink water brought by somebody else. I
know this because he came to my place at
my home town. There are religious senti-
ments which one has to respect. But in
all this affair bungling has been done by
the import policy of your Commerce
Ministry by not being careful enough to
ban the import or channelise the import of
this tallow when vanaspati prices started
rising. (Time Bell rings). I am coming to
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the end, Sir, and want to mention my last
point. Mr, Jha says that so many samples
were tested, etc. Two sampleg found and
something in Raachi etc. He might be
correct because he is the Government, But
it is very difficult to find out these things
in villages and moffusil areas other in
U.P., Bihar, Maharashtra, Gujarat, etc,
because it is so cleverly mixed with vanas-
pati. Nobody knows; and you can blame
the States T don’t mind; but it is very diffi-
cult for the State Governments, with their
paltry machinery of monitoring, to do it.
For this purpose, I would request that
there must be some such other machinery.
Now, you agreed about the size and you
said that you will reduce the size of the tins
and print on it. But printing also will serve
only the educated persons, cducated house.
wives, Adulteration has to be very strong-
Iy checked, and monitored and for this
purpose, I feel why the people are so much
disturbed is firstly because of religious
sentiments, and secondly, the Jains which
are notorious for corruption, have pocketed
the Government. That is their allegation.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); I thank you for
allowing me to speak on this subject. Lot
off heat has been gencrated on this issue.
Although I belong to the Opposition, I fail
to understand as to why this side or that
side should make a political issue of a mat-
ter which is purely of a technical nature.
The matter is very clear. When it is said
from that side that in the Janata period,
tallow was placed under O.G.L., it was
under an import policy prevailing at that
particular point of time. The import and
export policy is framed by the Government
every year. So, it follows that if the
Janata Government had placed it under
0.G.L,, when the other Government came
to power, why didn’t they change it? But
that is not the position. Every Govern-
ment is a resporsible Government. Why
it was put under O.G.L. was ipn order to
keep the wheels of the industry moving
and therefore, open general licence had
been resorted to, and one has to understand
it in this context. If in 1978 Janata Gov-
crnment placed it under O.G.L, and now
the Congress Government has also placed
it under O.G.L,, it is to meet the needs of

the people and requirements, of the people.
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But what is missing in this whole drama,
to my mind, is only one think Under this
import policy, the basic thing is that the
. powers are vested with the Government
of India. Section 2 gays: “The Im-
ports and Exports Contro] Act 1947 em-
powers the Cenfral Government to pro-
hibit, restrict or otherwise control imports
and exports and in exercise of powers
conferred by this Act, Import Control
Order 1955 has been issued. Schedule
1 to the said Order contains list of articles
of which import is controlled,  Import
of guch itemg is prohibited except in
accordance with licence and customs clea-
rance permit issued under the said Order
if they are covered under O.G.L. subject
to such conditions as may be stipulated.”

So, this is a power vested with  the
Commerce Ministry, and how it exercises
this power.

With regard to O.G.L., as my friend
Mr. Kulkarni said, Open General Licence
doeg not mean that Mr, Shyam Laj Yadav
or Mr. Matty cifh import it; it is only
the actual user who js to impory that
. particular commodity; even if it is um-
der O.GL, it may be licenced or under
O.G.L, it has to be done by the “Actual
user.” With regard to actual user, again
it is very clear wunder clause § which
says: “Actual user means a person who
applies for and secures a licence for jm-
port of any item on allotment of import-
ed item required for his own use and not
for business or trade in it. Thus in the
case of an industrial undertaking, the
item concerned shall be utilised for the
manufacturing processes . by operations
.conducted  in jts authorised premises.”
Now, even when the goods are being im-
ported, the position which has been stated
here it:

“All actual users at the time of
clearance of goods shall furnmish to the
Customs authorities a declaration giv-
ing particulars of the industrial licence

- - or registration as an actual user with
.~ the concerned "Juthorities, namely, the
number and date of the industrial licen-
ce/registration and the end product(s)
manufactured and affirming that (i)
the industrial licence has not been can-
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celled or withdrawn are otherwise made
inoperative and (i) the item imported
under the OGL are strictly in accor
dance with the terms and canditions of
their industrial licence/registration with
the sponsoring authority as an industrial
unit and their approved phased manu-
facturing programme.”

Now, my poiny is this. This tallow
has been imported. I do not agree with
Mr. Allhahabadi. I agree with my fri-
ends from the Opposition benches, that
the religious sentiments of both the com-
munities are involved in this, the Muslims
as well as the Hindus. Muslims would not
countenance the use of pig tallow, just a
the Hindus would not countenance the im:
port and use of beef tallow. But this ha
happened. 1 do not blame the Commer-
ce Ministry at all. But what I say i
that the monitoring agencies had not en-
sured the strict observance of the rules.
For instance, if an OGL has been giver
to a soap manufacturing concern, how
is it that a vanaspati manufacturing con
cern has used this? This is the poin
which gshould be answered.

My first point js, that it 15 very essen
tial for the Government of India to en
sure that the provisions of the Impor
Trade Order are strictly observed, M
second point js a very important point
It is true that some people have mad
a politica] issue of this. This is ver
regrettable,  Similarly, I feel that th
Commerce Minister ig also being carrie

. away emotionally by this sentiment,

say with authority—I am in the jndustry—
that if you do not allow the import o
tallow or a substitute for. this tallow, ther
the price of a cake Of soap in the néxt si
months will soar to Rs. 10. Ag vyo
know, soap is a commodity which 1
used in the Himalayas, in the desert:
by the poors, by the rich for washin
purposes as well as for other purposes.

would like the Minister of Commenc
to give a guarantee to this House th:
inspite of his being emotionally draws
by banning the import, he shal] ensur
that the country will not suffer and th:
there will be np shortage of soap an
other things, in which this tallow is use
I would like to have this assurance fros
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the Commerce  Minister. With - these
- words, I conclude.
* SHRI VISHWANATH PRATAP

- SINGH: Sir, the debate has had its mo-
“ments of storm and also moments of
calm, I - am glad, most of the
thon. Members have taken a Veiy even
keel and have taken a balanced view of
the problem. I am also thankful to
those who have suggested correctives, par-
ticularly, to myself. But I believe, gome
of our senior Members have been driven
off their feet by the gusto of their own
arguments. Therefore, to conclude the
debate, I will begin with the undebatable.
That is, action. It is undebatable  that
Governpnent has acted swiftly, quickly,
firmly. ...

SHRI M. KALYANASUNDARAM:
And hastily. o

SHRI  VISHWANATH PRATAP
SINGH: . . and it is being charged as
bhaving over-acted, But so far as action
is concerned, it is undebatable.
It is also undebatable that we have
"compromised with none. Perspective may
be different but once we took a line of
decision, we have not compromised with
anyone, be it the highest and the 146 firms
to which I have no liking for any reason
occause we feel that technically the licenc-

es that have been used prima jacie were

not in our preliminary examination, not
in order according to the rules and the
prevailing regulations. We have also pres-
s¢d the CBI into action and 8 cases the
CBI is looking into, Departmentaj proceed-
ings have been started. Also, the stocks
that have been there, provisions are being
made, arrangements are being made for
their appropriate disposal. So, there is
nothing, not even a lurking suspicion in
the mind.

A question has been raised thatr the
Government has over-acted and reacted in
haste. 1 do not think 'so. Religious sen-
timents are a matter which we cannot just
wast away and it ig true that the consi-
deration of sentiments of the people Go-
vernment did have in mind. But I regret
to say that while this sensitivity the Gov-
eroment have showp and acted, some
senio:r Memberg have - made serious alle-
gations against the party, and T think the

[RATYA SABHA]
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charges are like the party is being pur-
chased, that mocney has been taken to
suppress - the cass.  Sir, this I say is a
misuse of the floor of the House and I
deny the charges. The action of .the
Government did not conform to any. such
If has cinformed to anything,
it is to the contrary, that the Governm:nt
has not made any compromise and I assu-
re that the Government will not compro-
mise with whatever position or power of
money one may held.

So far as the action is concerned, [
may draw the attention of Mr. Mathur
in particular who may swear by - the
Vishva Hindn Parishad and other Mem-
bers also here, they have congratulated
the Government on the action and have
said—] do not quote it as authority, but
for some Members it may have some
meaning and thet is why I am quoting-
that we are pleased to note from the letter
No, so and so from the Joint Controller
that in deference with the sentiments of
the people the imports of all animal tal-
low, including the beef tallow, has been
totally banned. This action by the Go-
vernment has provided a great relief to
the cow worshipping Hindu socicty. Weli,
the mind of the Vishva Hindu Parishad
is at rest, but Mr, Mathur's mind is still
not at rest, it is still agitated.

SHRI JAGDISH PRASAD MATHUR:
That is because there is corruption  in-
involved. (Interruptions). o

AN HON, MEMBER.: It js a com-
promise.

SHRI - VISHWANATH PRATAP
SINGH: So far as the furtuye debate on
the import is concerned, with the total
ban the debate is closed. With every
new day this debate is becoming debate
of the pdst, as to who did what and when
and if I were to say only this, some
friends on the opposition may say, no,
yet the blames have to be apportioned.
Well. if that is so, I will not deny them
their pleasure, 1 will do my best o
present the facts. I will not shy away
also from it. But what the present facts
will say and what way the verdict will go,
the risk is entirely theirs.

Sir, What I said i5 not making an
issue of it, politicising it or making a
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big issue out of mentioning that it was
brought on OGL during Janata Party’s
rule. I had to respond because in .the
other House—the Lok -Sabha~—an hon.
Member of the House pointedly asked me
when this item had come on OGL, How
could I not reply to that? I was® not
politicising the issue. [ had to furnish
the date, I have t0 furnish the informa-
tion that any Member ask. It is my
bounden duty to furnish it. And why
should the sensitivity -~ of that party—be-
cause [ mentioned something in answer to
a Member which I could not refuse - and
which I was duty bound to give—be so
much hurt that because of that answer,
after that rallies were held, hunger strikes
were organised, posters. were put on all
media, at every level it was carried out
just so politicise the issue. just because of
a simple answer in the House, this issue
was blown up? Who did it? :

“When it is blown up that way, we have
to make our position clear. Sir, the
issye is two-fold. One is of import and the

" other is if adulteration. Wish the calm
atmosphere, the rationale that is prevailing
in this House tcday-for which I am thank-
ful to the hon. Members—would have pre-
vailed the villige, block and district level
also, - What is being preached day in
and day out op all platforms, through all
publicity materials is that there . is a
strong pexus between the imports and
adulteration.  This has been the line
till now. T am thankful to the * hon.
Member who starfed the debate and also
some of the Members who have now said
that import is not the issue.  On adulte-
ration point, my colleague has very clear-
ly stated what the position is.: But be-
cause there is this case being made  out
that there is a strong nexus, the import
policy and its discussion becomg idevita-
ble; it cannot be avoided. Because if you
make an allegation against the Govt, of its
intent, then the intent of the Government
is codified in its policy and to analyse
the intent of any Government. [Its poiicy
will have to be analysed, it will have to
be contrasted, it- will have to be compar-
ed. Aand it was only that, and it was
not my intent to make any hit like that.
But, Sir, there. is a limit to hypocrisy.
¥ a.ccrtain pilicy is made by me, well
I have no right tomortow to-take a deffe-
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rent stance and I must come out and
admit that this has been the policy and
whatever suggestions are there should
come. That is the perspective, And if
We look to the policy, Sir, if making policy
iS the maip villain of the lot, then there
hag been a watershed at the policy level
as soon as Janata Parly assumed power.
There was, as many Members have said,
not the issue of importof tallow. There
was a highly restrictive policy on import
of tallow during the Cengress rule earlier.
It was not on OGL list. It was a canalised
item. Under certain flexibilities, some
could import in 3 very limited way for
actual use., This was a highly restrictive
policy.. From this policy of restriction,
Sir, from year to year there has been an
opening of the gates towards jmports of
animaf tatlow, And these books stand
testimony perhaps and as T look at the
debate that is being carried on,' I want .
to put this testimony before the House,
and through the hon. Members to  the
people whom they represent, that this
is g testimony which, just by raising dust,
if it is thought, that can be hidden, it
cannot be hidden.

It cannot be hidden. Hére it is ~on
record. There are several notifications
ang regulations that have been made. T
call upon those leaders who have gone on
hunger strike, have held rallies and have
made all these statements to come  and
put their hand on this book and say it
does not have their sanction, it does ot
have their approval. And what are the
sanctions that have beep given? Itis an
eye-opener, I am a novice. I still feel
a novice in this Ministry but, thanks to
this debate, the whole labyrinth of policy
making I could go into and every year
and every policy book is a milestone on
the path of liberalisation of import . of
beef tallow and other tallows,

st TR fog  w=T oA
(samaw) . . .

~SHRI J. K. JAIN; No. He should not
be allowed. He has spoken enough

F¥ it favawmasara fog : smeoiw
e fag o ot § afi faor @
§, & daw wE frmn w1 E |
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[t faga =19 gam fag)

Sir, here is the Import Trade Control
Order in which it was brought under OGL.
whep, it was possible to bring beef tallow,
etc., under OGL., It is dated 3rd April,
1978. ‘The provisions have been made
that if an item is not banned, restricted
or canalised or it is not in appendices
(3, 5,6, 7 8, and 9) that item  will
become OGL for actual user industries.

SHRI A, G KULKARNI: Wag it com-
mercially possible? ’

SHRI VISHWANATH PRATAP
SINGH. I will come to each and every
point-prices of oils, edible oils, etc....
(Interruptions) .. Please bear with me,
Kulkarniji. I will try, to the best of my
ability and siancercty, to answer each and
every point ... (Interruptions)

st wiwEe fag o wrg v
gaiq fag o, a6 A7 T q0A A
... (vwaaw) gaTY 9ISt SEAE
§ , gn W q@F dT ¥ ;i N
difaa 1 (swam)

SHRI1 VISHWANATH PRATAP
SINGH. Sir, this is one matter which
came up in 1978 Now, Mr. Kulkarni

and Mr, Matto were raising the  point
how, apart from actual users, other houses
could use OGL. That is one specific
question which has been haunting us. To
other aspects and details abouy Mr. Jain,
etc,, I will come later, Now 1 am on the
general points, There has been a provi-
sion for export houses...

SHRI A. G. KULKARNI: Under Rep.
licence.

SHRI VISHWANATH = PRATAP
SINGH: In their right as export and trad-
ing houses,

Wt wwvae fag o o, UR
fare ...
SHRI J. K, JAIN; This is highly ob-

jectionable = He has no business to dis-
turb like this.

[RAJYA SABHA]
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off TR fag oa@ wew i
Y FAT wAT § A 7oy Feg s
qr wory fwar ?

SHRI VISHWANATH PRATAP
SINGH: I am coming to that. Let me
come to the point and tell you. On this
an export house couid buy a Rep, licence
and it could also, on its own licence, buy
itemg on OGI. which were on OGL but
because they abolished the list, there was
oo list, Anything on OGL could come
there for export houses and that is how
the opening wig made wide through this
provision,

And the Jain Shudh Vanaspati case is
of diamond licence. A licence of dia-
mond not that of beef tallow was en-
dorsed. Under fiexibility of OGL it was
sought to be used, And REP transfera-
bility also was created during 1978. Flexi-
bility of OGL and transferability of rape
wag created at that time.

SHRI A. G. KULKARNI: Now also it
is there. '
SHRI

SINGH
all the mischicf that wag going on.

VISHWANATH PRATAP
It tock us some time to catch
That

is all. How could we think in a govern-
ment,....?

SHRI A, G. KULKARNI: You are
liberalising the imports. 1 know  your
policy is like that.

SHRI VISHWANATH PRATAP

SINGH:. T um not against liberalization
as such, but I cannot be liberal or negli-
gent when it concerns the sentiments or
feelings of the people. One has to restrict
when it hurts the people. .

SHRI A, G. KULKARNI. That is why
it has exploded. - In the Janaty period it
never cxploded. :

SHRI BHAGWAT JHA AZAD: It took
us time to notice that,

SHRI A. G. KULKARNI: Tt was
commercially impossible to do it.
SHRI VISHWANATH PRATAP

SINGH: It could be claimed by my
frineds that this was an act of omission.
When we generally liberalized, liberaliza-
tion. was a good thing, We forgot to
put beef tallow or pig tallow into  the
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restrictive list~and it was just an  aver-
sight-granting them the best.  Here is a

Finance Ministry notification, which Mr.
Jain asked for, which gives duty exemp-
tion.  (Iuterruptions) Many a time he
challenged that the Commerce Minister
is misguiding and that every time the
Commerce Minister bas changed, Here
is the Finance Minister who in 1979....

A Ko o AW TIHTT A,
AF WFH S gC ¥ fovgiv gAd
9T | S W EIT 1 (eEegm)

oft e fag: & A1 93 §
(zagam)

PRATAP
1 am not yielding the
Member had all the

SHRI VISHWANATH
SINGH: No, Sir,
floor, The hon,
time to read it.

MR. DEPUTY CHAIRMAN:
sit down.

Please
Now you bave no chance.

SHRI VISHWANATH PRATAP
SINGH: This is of 27th April, 1979,
Notification of Customs. To save time,
I will not read it fully. In exercise of
powers... being satisfied that it is
necessary and in public interest so to do,
hereby making the following amendment
in the Notification of the Government of
India in the Ministry of Finance (Depart-
ment of Revenue), No. 117-Customs. ...
dated 9th June 1978, viz, In the said
Notificatioy for the First Schedule, the
following shall be substituted.  That was
for the Customs duty exemption. And
what was substituted?  This is an  act
of commission, not of omissjon. . “Fats
of bovine cattle”.

s do o W : AT FRAAT BTAT
"rar 9r I gum ! fam fwa
AT T 97 7

SHRI VISHWANATH PRATAP
SINGH: Sir, it has to be kept on record.

SHRI A. G.
single cuse,
cases,

KULKARNI. That was a
Now there. are hundreds of
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%Y wdwaT fog : zg W sﬁvgﬁ
qrfwa (Fraem) '

SHRI J. K. JAIN: Don’t talk, (Interrup-
tions).

MR. DEPUTY CHAIRMAN.

take yowr seat. Do not

Minister when he ig replying.

A YR fag . ghiw FE F

% 7 darsd WX FIT FUIT
(373am)

Pleasc
disturb the

A famar gam Fag @ w9 &
TH AX W & G g I

(sr=av)
MR. DEPUTY CHAIRMAN: Please
do not touch the side issues. (Iuterrup-

tions). Please take your seat,

1 whea fag - oty 8 &
T 7 A37gq U I THhaed &
FT FOST

ST WTIEE 1 WRAR AN A
T IT T g 47

SHRI VISHWANATH PRAI1AY
SINGH: Sir, now- having laid this founda-
tion of the policy, they sanctified it and
justified it. What did follow? And when
what followed is considered, there has
been a lot of tallow slinging during these
three months. And if that is analysed.
my friends from the Opposition
will find their fingers deeply in
tallow, not in ghee because each
page of their policy is smeared
with tallow, Here I wil] present
as to what followed thereafter,
Many a time a case has been
made ag to' how the arrivals
have been.made. And Mr. Kulkarni said
that as the oil price was less, it could not
come, that it was impossible to  come
because the market forces were like that.
May I ask: Is the Government of India
te run by its policy or by the market?
Will every day the market quotations be
seen and then the Government of India
policy decided? The Government. Openg
all the gates and says the market will take
care of it.

6 P.M.
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SHRI A, G. KULKARNI: The charge
is of adulteration because of your policy.
There ig nothing else.

SHRI J. K. JAIN: Whom does Mr.
Kulkarni represent?

SHRI A. G, KULKARNI]. adulteration
took place, You cinnot forget tnis. | (In-
terruptions), Do not try to defend. At
that price it was not possible to bring
tallow and mix it in oil. Now it is possi-
ble because yon cannot control the price.
(Interruptions)

MR, DEPUTY CHAIRMAN: He is
quite capable, Please do not worry. (In-
terruptions) Please go on,

SHRI VISHWANATH  PRATAP

SINGH: I will treat them with the best

of intentions.

SHRI NIRMAL CHATTERJEE; In
framing your import policy would you or

would you not take into account the
international market and the domestic
market sitoation?, T want to ask.

SHRI VISHWANATH PRATAP
SINGH: Yes, I will.

SHRI NIRMAI, CHATTERJEE: Do
you not take into account the market
situation? You take into acconnt the

price of soda when you liberalise the im-
port of soda. Are you not taking into
: account the ma.rket sxtuatlon‘?

SHRI AG K.ULKARNI He is not
addressing kindergarten boys We know
what we arc talking. We are not kinder-
garten boys.

Y o Wo s IvEwWNlF T,

fim mwiaE qQF & FAded o A

AT &Y e w3 feF ww E,

T A T fed  qQm

ﬁﬁwﬁ%mwnﬁ»‘ﬁﬁr%l
. . (soae) 4%

. st TAERT AT mwzﬁvﬁf
Ft T2 F o sersE AW E ?
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st gumamta : G& W @F &
g, G4 @ § At @s gt WA ¥
AT F @S g ond fF G 7

Yes, please go on. Do not stop. Please
do not pick up those persons. Only the
Migister will go on record; umless he
sits down. nobody will go on record. Even
interruptions will not go on record. cither
from this side or from that side,

SHRI VISHWANATH PRATAP
SINGH: I am ready to re-state that the
Janata Government was very  conscious
of the price. It was very conscious of the
market, and it took the market to e
more powerful thay its policy and abdica-
ted its policy ‘o the market forces.

-SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: No. Do
not take Mr. Rameshwar Singh. The
Minister will go on tecord: nobody else.

SHRI VISHWANATH PRATAP
SINGH: About taking the prices into ac-
count, the price of oil they evaluated, the
price of tallow they evaluated, buy the
price of the feslings of the people they
did not evaluate. That was left to the
market. The analysig has shown...

SHRI A. G. KULKARNI:*

SHRI .VISHWANATH PRATAP
SINGH: About the actual arrivals, a
point is made many times that it - has
arrived during. our time,  Sir, between
conception. and delivery there is always
some time, ‘ i
MR. DEPUTY CHAIRMAN: There is:
a long gap. ‘

SHRI VISHWANATH PRATAP
SINGH: And after they have laid these
policy parameters, we have been able to
analyse 307 licentes. On the 5th  June,
1981 we canalised all animal tallow.

*Not recorded.
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So I have analysed only after 5th June,
1981.  Previously you had made it
sacrosanct, ~ So what is arrived after
5-6-81 5 during our period. But where
from ig the river flowing? Where is
the mountain from which it has comes?
And that we have been able to arrive at,
that is, 307 licences have been issued be-
fore 5-6-81, that is, from April 1978 when
the foundation was laid by the policy till
it was restricted on the 5th June, 1981,
it wag either a registered export contract
or a licence issued during that time that
was operated now. And for this I have
positive prof.  Licence No. PW 2904470,

"dated 23-2-1979 used for import of beef

tallow to M /s Bharat Diamond Industries,
Bombay, Item imported: beef tallow.
Quantity imported: 1551.688 matric ton-
nes. Value in rupees; 68,08967.. It
came on 1-3-83. It has come in our
time. It is a licence of 23.2.79. (Inter-
ruptions) It is not childish, You 'are
behaving like a woman who hag  given
birth to a child but does not want to
own the child and puts it at somebody
else’s door. That is how you are behav-
ing. You own up your children.

»

SHRI JAGDISH PRASAD MATHUR:*

< 'SHRI ° VISHWANATH PRATAP
SINGH: You own up your children. They
are coming like litter. Licence No. BW
2875547, dated 3-9-79, to M/s George
Maijo Madras. Value unported Rs.
11,17,000--I am not readmg the hundreds.
Same lcence; again the same party; value
Rs: 12,24,000, Then licence: No. PW
285171 of Mls. Kajaria Exports. Cal-
cutta. Valu iroported. Rs: 53,52,000.
Then licence No. PW 2918217-M/s I.B.
Exports, Rs. 40,11.000. Then same licence
Rs. 41,13,000. Then licence No. PW
2895197. M/s. Alam Tanneries Calcuita.
Rs. 17 lakhs Then licence No. . PW
2859226, dated 16-3-79; value imported:
Rs: 27,70,000, T can go on like that.
There are 307 licences... .

SHRI A. G. KULKARNI:*

SHRI J, K. JAIN:*

*Not r'ecordedv
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SHRI . VISHWANATH. PRATAP
SINGH: These licences constitute about
73 per cent, .
SHRI RAMESHWAR SINGH:* -
'SHRI VISHWANATH PRATAP
SINGH: I am reading - Mr. Mohan
Dharia’s statement. (Interruptions)

hon. Member wanted to know about Mr.
Mohan Dharia’y statement.

 SHRI RAMESHWAR SINGH*

SHRI  VISHWANATH PRATAP
SINGH: The hon. Member wanted to
know about it. He says he hag not
made such a statement. This iy &
xerox copy of Indian Express, dated 29th
October, Bombay. Therein it was written
that about 25,000 tonneg of beef tallow
was imported by about 5,000 actual users
in 1977-78. And he frankly said, “What
is wrong in importing the same if it is
needed for genuine industrial purposes?”
(Interrupticn) They are charged with gw—
ing legality to such imports. They are
charged with putting their sanction on
the statue book; they are charged with
giving ‘exemption from duty. And now
when they go on the streets and condemn
it, they are only condemning themselves
and nobody else, So much talk  has
been made about graft, corruption,
higher-ups, this, that. May I ask what
this graft is about? (Interruptions) Will
you admit it? It is very easy to  say.
things. I am asking Mr. Mathur; nobody
else said it...

SHRI JAGDISH PRASAD MATHUR:
Yes, I stand by it, There was graft. The
ladies of the particular household have
been going round and saying to (Interrup-
tions)

SHRI VISHWANATH
SINGH: I am not saying this to Mr.
Kulkarni and all my reasonable friends
who have takep a very reasonable stand.
I amv taking this stand only because...
(Interruption) All this preference of hungr

PRATAP

strike and all that canpot give sanction
to what you have done,” This is the
green book they have issued. Ours is

red, Thig is the green flag for 311, the

- *Nog recorded.

The
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beef tallow and pig tallow. Can  you
deny your signature and approval of it?
8o, don’t shout now, (Interruptions) At
least Mr. Mohap Dharia has been a
man but others are not even a half man.
‘Mr. Morarji Desai says that he knew that
beef tallow was coming. A  senior
member in the Cabinet, why did he not
speak up? All right, you were not manlyi
enough to speek up then, but when the
whole nation gave you all the power and
made you the Prime Minister, even then,
you had no courage to speak up or do
anything. He instituted all kinds of in-
.quiries, set up all intelligence all round
the world to find out what wrongs Mrs.
Indira Gandhi had done, what the Cong-
ress had done, dug up even the house of
Mrs. Indira Gandhi here in Delhi, insti-
tuted a Shah Commission, invited all
people to give evidence, When he had
thig lethal secret in his heart, he could
have brought out that letha] secret so
that all this effort would not have been
necessary. Why did he keep quiet? In
fact, there was nothing like that. So they
had to keep mum. They have no alibi
" now. And then, about adulteration. Is
it your case that whenever the Congress
vomes, then adulteration starts, and when
sver there is...

SHRI A. G. KULKARNI; How can it
be”? Nobody will say that.

SHRI  VISHWANATH PRATAP
SINGH. It was said import is not the
issue. May T cay, adulteration is also
not the issne? '

SHRI A. G. KULKARNI: What about

the beef tallow  which  was imported
through Madras?
SHRI VISHWANATH  PRATAP

SINGH: T will tell you about thaf.

Avpart from the present situation, there
have been periods in our political history
when the Congress was in power in the
Centre and a large number of States were
ruled by other Parties. If large-scale ad-
ulteration at the factory level was going
on, how was it that not one case was de-
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tected. Even NTR and Hegde have not
found adulteration and it was Darbara
Singh who found out adulteration. It
was our Government and our Customs
officers who detected it and it was we who
banned it, And now people who have
acted are at fault. How can a politically
adulterated Government catch cases of
adulteration? JImbecility is not the hall-
mark of any Government.

SHRI A. G. KULKARNI: How can
you adulterate something worth Rs. 13}-
a kg. with snother thing which is worth
is worth Rs. 7|- kg?

SHRI VISHWANATH PRATAP
SINGH: It is just like Lok Dal tallow
being mixed with BJP which is another .
tallow which are of different prices,

SHRI A. G. KULKARNI: You please
fight with them.

SHRI JAGDISH PRASAD MOTHUR:
Your Congress (I) tallow is being mixed
with Russian tallow . . . (Interruptions).

SHRI VISHWANATH PRATAP
SINGH: Shri Kulkarni asked about the
Madras consignment. Mr. Vice-Chair-
man, I have already said that I will place
everything before the House and I have
nothing 10 conceal so that people will
know about it. The question was about
Madras consignment. I bave got the infor-
mation regarding Bombay consignment. 1
will get the informafion about the Madras

‘consignment and place it here. The Bombay

consignment is also for 10,700 tonnes. I
am giving that information. 1 will tell you
what I have got. Mls. Jain Shudh Vana-
spati has requested for reshipment of
10,495 tonnes of beef tallow. The imp-
orter has been asked to produce no-ob-
jection certificate from the Reserve Bank
of India. This case was sent to CCI
for comments by the Department of Eco-
nomic Affairs. They have  been infor-
med that in this case permission for re-
expor{ cannot be given as the import is

- clearly unautherised and this consignment

is Hable to confiscation. .
This is the latest position.

SHRI A. G. KULKARNT: It was net
confiscated. It is on file only,
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SHRI  VISHWANATH PRATAP
SINGH: This is a different case.

SHRI A. G. KULKARNI: What has
happened to that shipment? Is it  still
lying in Bombay?

SHRI VISHWANATH PRATAP
SINGH: This is not allowed in the coun-
try. This will not be allowed.

SHRI A. G. KULKARNI: 1 agree with
Mr. Singh. He has no information. I
agree, It was allowed because of the
telephone from  Delhi. (Interruptions).
That is the allegation.

SHRI VISHWANATH PRATAP
SINGH: Mr. Kulkarni, thig is not that
one.

SHRI A. G. KULKARNI: I know it.
(Interrupticus)

SHRI VISHWANATH  PRATAP
SINGH: Then why are you mixing it up?
I am coming to that one. Regarding this
he claimed again, “My contract was be-
fore 5th June 1981”. That is one s
lying. And, about what you are saying,
for which he has gone to the court, he

is saying, “My contract for the import.

of beef tallow was before 5th June 1981.”,
That is, the policy was started during the
Janata period in April 1978 and came to
a terminus on the 5th June 1981, He is
claiming that under that very policy it
has been done. (Interruptions).

SHRI A. G. KULKARNTI: He has given
an affidavit that it has been released to
him. The affidavit was read out in
the morning. What do you want to say
on that? (Inferuptions).

SHRI VISHWANATH  PRATAP
SINGH: I will answer that. Jf you want,
1 will answer that and leave out the
other points. If there is any doubt in the
honourable Member’s mind, I will answer
that. You see, on that matter, the Cus-
toms proceedings are quasi-judicial pro-
ceedings and the officer under the quasi-
judicial proceedings is not under the dir-
ection of the Government. The collection
‘has gone in appeal in that case for a grea-
ter fine and for a greater punishment and
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has not compromised with that situation
(Interruptions).

SHRI J. K. JAIN: Very good.

AT I Aegrar - FAUS ear
AT 17 F I T q)IEF )

SHRI VISHWANATH PRATAP
SINGH: Sir, so far as my information
goes, it is like this. (Interruptions). Mx.
Mathur has said that Mr. Hans Raj Gupta
haq resigned from M|s Jain Shudh Van-
aspati, He at least testifies to the assoc-.
iation of Mr. Gupta  with Jain Shudh
Vanaspati. Till what date?

SHRI JAGDISH PRASAD MATHUR:
He had resigned long back, (Interruptions)
He was there from 1970 to 1975.
(Interruptions).

SHRI VISHWANATH  PRATAP
SINGH: Sir, my information is that dur-
ing the Janata period, in 1978 or in 1979,
Mr, Hans Raj Gupta became one of the
Directors of Ajanta Tubes which is also
connected with it. (Interruptions).

SHRI JAGDISH PRASAD MATHUR:
He resigned from that also,  (Inferrup-
tions).

st Ao Fo W T HE
BT § FAF F1 AR IR FITNE
Fg g § 1 (samgm)

off AT AWK HAL ¢ W7 T
Tw wE ... (wmEwR) @5 G
Teq foargs 3w faar ar 1 & A
© 1 (wam)

st Ko o FW : WG IR
Feqd; F Wrav 7 LEIHT & |

ot ST W W q

5t o ®o AX : AT =T Fr &7
T AW e W ! (cwEarw)
AAFT FI TRA T AT A



315 Short duration

[5 %o o o4
W g oA ogw wEw A omTe
I & 7 (ewaar)

ot wdver wm "G A §

W Wo Fo WA ITAFI AaAT

qH § 1 AR AT AR feeAw

AT mE WU Adw e 4l ) wi

g wAAl TIW ¥ CEREET g ar
FIT G TR A 7 (snaan)

=t Andiw NN WM 0 TW S

F1 98 gq5 § f& % qr@ " A

g I Foag N 3§ A a7

AAAT ZqT AT TG AW

TOFT S F0 Y q@ FIA =iy

9T 1 ;ST g T AlG AT F
g FAT wAw ) aAg AR

TreaiEET § ag 1 (evaw)

ot fawmam waw fag @ waar
299 F TatdeT # faew AR W
Ferls o & sralsed A fqre sor
#T &g Afwrg ... (ewaEna)

=t o Fo AT . TT JIUT ;T
oE uh %1 fRA1 Wl wW & ug
wifaw g 3F1 & 1 (sw34m™)

MR. Mathur should resign (Inter‘fup~
tion) .

Ht Frw smrq' YR HqT sﬁ
dar QT g, wer TIH grT 8
()

SHRI VISHWANATH PRATAP
SINGH: S8ir, Mr. Ladli Mohan Nigam
raised certain points and it is a very ditfi-
cult point, He mentioned about the
specificatiop and there is much substance
in what he says, that is, that there is over-
lapping of specifications between the var-
jous types of tallow. “The authorities also
have this and they have gone through

this-this is Baﬂeys Book on Fats and Oils’

and this is the world anthority on this
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and they also say that there is a lot of
overlapping, There is difference in  the
values of the various types of tallow, in
the saponification value. There is a vary-
ing range of values.

But there is one value. The unsap-
onifiable matter of beef tallow is above .5,
while that of mutton tallow upto .5. This
has been borne out by Baily’s book, page
343.. (Interruptions) 1t is Baily’s Indus-
trial and Fats Product....(Interruptions)
The unsaponifiable - percentage is .74 -for
North American beef, and for goat; In-
dian, it is .18, So there is... .

N aredr wWgr faw o F s
S ¥ faw saar & A wTET FEgar
g & wz dat & faxr dR

gy &t ¥ faq w s gz @

T 3 @ A At H A e W
A Agt #F I H grar § 1 7]
ma%mﬁﬁ 31 AN Fr e fafen
3wz wyar § fagy uw aifqe 1 fF
W H g & fawrgur g 7

ot famAe waw tag o owio
UHo AEo & TTTH & |

=it et wga . § adr

 ®g @ oot fe omd e ¥ oug

gwa Aagl &, Wy ag arfaw agr
FT IFT &

st famam gam fag - =rdo
g0 wWifo § SATAT  F@S Al
garer gt § 1 wifo wHo méo ar“r
BH AT 99T 7 .
i v fag - @7 aw F &
Tt a1 f® Mg @ 6 g ar Aew
&t g, IaH T wF aér?laa’r
& am ¥ famar § 1

ot e frad Tl (W 93W)
3T AT wqfert qur 22 F@r aFy v
ot YR @A GG

7wz " 4
feegeart &, feeh afi &
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SHRI VISHWANATH PRATAP
SINGH: So we have to  be very clear.
Shri Kalyanasundaram made ome  point
and other hon. Members also made it that
k so far ag the availability and adultertion
are concerned, availability does not nece-
ssarily mean adulteration. Tallow has

been available for thousands and thous-

ands of years in this country. But bann-
ing of import of tallow - well, if any calf
or pig is born it will not require an import
licence of the Comemrce Ministry to be
born. So there are  social forces. As
my hon. colleague said, factory workers
are there. They are conscious. And
many times the employer has to throw
out a worker—retrenchment, action is
_taken, and so on. There are so many
other circumstances and we have to be
alert and act against these unsocial ele-
ments. There 1 agree. Here we should
come together rather than fight amongst
ourselves, to fight these unscrupulous peo-
ple. And I will beg of some of the
Members on the opposite benches not to
see in every Vanaspati tin a ballot box.
(Interruptions)

SHRI M. KALYANASUNDARAM:
What about banks which have allowed
them so much of credit - Rs. 14 crores,
Rs. 13 crores by the Punjab and Sind
Bank, the New Bank of India and the
Punjab National Bank? You may not be
concerned with it directly. But should
you not ask the Finance Minister to en-
quire from these banks and ask them not
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to be so liberal in the grant of letters  of
credit for importers of this kind?

SHRI VISHWANATH  PRATAP.
SINGH: 1 have made a note of this, and
I will communicate it. I plead that while
we may pursue amy objective, Sir, it gives
a lot of agony to innocent people and the
scare can put emotional  stress. Some-
times the population has also to undergo
psychological stress. And there is  the
communal side also. So, all these possi-

~ bilities we have to take into consideration,

and in a rational way we have fo approach
it and present it. And certainly we should
not compromise with anybody who is
doing wrong. So, I would request that
let us join hands to fight the unscrupulous
elements rather than we fight amongst
ourselves as to who are doing or who are
likely to do such things.

So, Sir, these are the comments that .
have to offer.

5t Seaaafa @ g A FdArd
®F 11 a5 as & faq wsqfirg =
STy §

The House then adjourned at
thirty-one minutes past six of
the clock till eleven of the clock
on Thursday, the 17th November,
1983.
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